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BEFORE THE NATIONAL GREEN TRIBUNAL 1
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 875/2019

IN TTHIE MATTER O]

Shankarlal Prajapat ... Applicant(s)
Versus
State of Madhya Pradesh & Others .... Respondent(s)

REPLY AFFIDAVI ON BEHALF OF
LANXESS INDIA PRIVATE LIMITED.

MO\

) [, Mr. Sunil Gulati, S/o Shri.Dhan Raj Gulati aged 44 years,

working as Sitc Manufacturing Iead having my office at LANXESS

5 OF

India Pvt. I.td., Birlagram, Nagda District, Ujjan, Madhya Pradesh do

hereby solemnly affirm and state as under:

I. I am working as the Site Manufacturing Head and 1 am the
authorised representative of  the rcspon‘dent company,
LANXESS India Pvt. Ltd., in the above casc. I am well
conversant with the facts of the case and I am competent to
swear this affidavit.

2. The above Original Application No. 875 of 2019 is arising from
a letter sent by the applicant to the National Green ‘Iribunal

%' complaining pollution caused to the Chambal River. The

gravamen of the said complaint which was treated as an
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application by the Yo bie Feibunal was pollution caused by
Wi/e Giasien Chomical Divigion §imited, Bivlagram. Nagda,
Pivitict Ujiain, Madhva Pradeth causing contamindtion of
water #nd damage o the envitonment and the public health.
I'his TTon Ble Tribunal, instead of issuing notice to M/¢ Gragim
Chemical Division Limited. directed the State  Pollution

Control Board (SPCB)Y to look into the matter and take

appropriate action in accordance with law and furnish a factual

LY
and action taken report in the matter within one menth. These
A
F dircctions were issued without notice to the affected parties
which is a grave violation of the well-cstablished principles of
/
\ natural justice specifically provided in the National Green

Tribunal Act itsell. A complaint received by post was
entertained and an order was passed by this [on'ble Tribunal
without giving notice to the allected partics and not following
the procedure laid down in the Green ‘Tribunal Act, 2010. It
should have seen that the complainant had no locus standi to
file a complaint before it through a letter sent by post.

By order dated 30.10.2019, the National Green [ribunal

)
D.

directed the State Pollution Control Board to look into the

matter, lake appropriate action in accordance with law and

furnish a factual and action taken report in the matter,

e —
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In compliance ol the order, the Regional Officer of the MLP.
Pollution Control Board submitled an action taken report on
09.10.2020 wherein it is reported that improvements have been
made in the water and air pollution control systems from
indusu;ics located in Nagda and as a result, the contaminated
water is reused after treatment by M/s Grasim Industrics Ltd.
(Chemical Division) and M/s LANXISS India Pvt. Itd. and
has zcro discharge condition in outside the premises.

Regarding this respondent company, LANXESS India Pyt

Ltd., it is reported:

“For treatment and disposal of contaminated water,

3

contaminated water treatment plants and RO systems, and

MVRE and dryers are installed and functioning. MVRE and
dryers were established by the industry in the year 2012 and a
zero-discharge system has been in operation since the ycar

2012
It is also reported as follows:

“An online continuous stack monitoring system is installed
for cmission monitoring from the incinerator stake under
air pollution control, whose monitoring is done by MP
Pollution Control Board and CPCB. An onlinc continuous

ambicnt air quality monitoring station has also been

ATVESTED
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established in the mdustry premises. Emissions {rom thc4
industry and ambient air quality are found to be within the

prescribed standard  limits.”

It is further reported as follows:

“At present plants have been set up (o maintain zero

discharge by these industrics located in these villages,

Messrs Grasim Industrics Ltd (Chemical Division) and

M/s LLANXIESS India Pvt Ltd. Currently there is no

discharge from the premises of these two industries.”

; The report also states:

“Action has been taken by the board to stop the discharge of
contaminated water from industries located in the Birlagram
Industrial Arca Nagda, under which instructions have been

given to industrics to maintain zero discharge conditions.

As per the present situation, zero discharge conditions have

B.Lx
R.No i in6 L, ne09-2084
26¢11, Jawahar Marg,

been maintained in industrics other than M/s Grasim
Wagds Jn. Dist. Ujgain (M.P)

Industries Ltd. (Staple libre Division) and the cffluent

7~ O; \$ - watcr from them is not discharged into the drain.”

6.  Bven though it has been factually found and reported by the M.P.
Pollution Control Board that there is no discharge {rom the premises of
the two industrics, M/s Grasim Industries I.td (Chemical Division) and

M/s LANXIESS India Pvt. Ltd., on a falsc premisc that polluted effluent
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was lound discharged [rom these (wo companices, the National Green
Tribunal, by order dated 12.10.2020, held that the report is incomplete
and action taken is inadequate as the least expected is to assess the cost
ol damage to the environment and cost of restoration thercof and recover
the same on ‘Polluter Pays’ principle for the period of non-compliance.
The National Green ‘Tribunal directed constitution of a joint Committee
ol CPCB, State PCB and District Magistrate, Ujjain and made State PCB
as the nodal agency: [or coordination and compliance for preparation and

cxecution of a restoration plan utilising the compensation recovered.

7. Accordingly, the Joint Committee report was filed by the M.P.
State Pollution Control Board on 05.02.2021. In the said report it has
been categorically found that this respondent industry had attained zero
liquid discharge as carly as on 30.12.2012. It has been rcitcrﬁtcd in the
Obscrvations of the Commitice in the report relating to this respondent
compa'my that the company has been strictly following all the instructions
given by the Stalc Pollution Control Board. IHowever, the Joint
Committce constituted by the National Green Tribunal in 0.A.No.875 of
2019, imposed Linvironmental Compensation on non-compliance of the
dircctions — Rs.82,20,000/- for delay in renewal of CTO (Consent to
Operate) and Rs.75,60,000/- for not including the by-product acid

1 lydrochloric Acid) in hazardous waslc authorization.

. ATVESTED
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8. Pursuant to the report of L18§.13J()inl Committee, by order datc<6
07.04.2021, this Ton’ble ‘Tribunal dirccted that further action may be

taken in terms of the report of the Joint Committee.

9 Subscquently, this respondent company, its chairman, directors
and Plant Head received notice dated 02.08.2021 from the Madhya
Pradesh Pollution Control Board as a dircction for imposing of
Environmental Compensation as per the order passed by the Hon’ble
NGT vide its order dated 07.04.2021in 0.A.No.875/2019. It was further

directed to deposit the Linvironmental Compensation calculated by the

ey

Joint Committee within 15 days and in case of failure, action is liable to

Rl L7 PR TR

be initiated under Sections 41 and 47 of The Water Act of 1974 and

- other relevant Act.

"

10.  The following arc the details of the compensation imposed on

LANXIESS India Private Limited:

Industry Non- Date of | Non- No. of | Environment
Compliance | Direction Compliance Days Compensation
issucd obscrved in Rs.
M/s. CcTro fLast date of | Renewal 274 days | 82,20,000/-
LANXESS Validity validity dated
India Pvt. Ltd. 31.12.2019 | 01.10.2020
Birlagram,
Nagda : oy »
Industrics Date of | Yet to  be | 252 days | 75,60,000/-
shall include | MPPCB Complicd ic.;
their by- | direction on | 19.01.2021
product acid | 13.05.2020
in [1azardous
wastc
authorization

immediately |

g.Com, LLE '
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I1.  Compensation of Rs.82.§,@& is imposed for the reason that?
rencwal of Consent to Operate (CTO) was delayed by 274 days. 'rom
the Action Taken Report submitted by the M.P. Pollution Control Board
dated 09.10.2020 and the report ol the Joint Committee constituted by
the NGT. it is clear that the industry has been maintaining zero liquid
discharge since the year 2012 and no elfluent water from the industry is
discharged into the drain. In the report dated 09.10.2020, it is specifically
stated that “water/air pollution control sysicms have been found to be
working in industries and discharge of contaminated water from any
industry other than Grasim Industrics Ltd. (SFD) was not found outside
the industry premiscs. Thus, a huge amount of Rs.82,20,000/- calculated
towards cnvironmental compensation is not actually for any pollution
caused by the industry, but in reality, it is a penalty for the delay in
renewal of the Consent to Operate (CTO) which was for reasons beyond
the control of this respondent due to the horrendous situation created by
the pandemic and the inevitable lockdown causing heavy damages to all
industries.

12. In this connection, it may kindly be noted that the previous Air
and Water Consent  Order No.17/I'SIMPCCB/2014 and  19/1S/
MPPCI/2014 dated 01.01.2015 was valid up to 31.12.2019.

13, Sincé, all the consent or hazardous waste authorization applications

and approval thercol have to be done through online XGN portal of

ATVESTED
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MPPCB (Madhya Pradesh Pollution Control Board) and the hazardous
waste authorization was under approval process, the application for
renewal of® Air-and Water consent could not be submitted through the
XGN portal as the portal was open only from 19.11.2019. Thus,
application was submitted [or renewal of Air and Water consent for five
years (without any changes in production capacity or utility) on same
date even before 42 days from expiry date of the consents. Thercafier,

some queries were raised by the MPPCB.

14. This respondent company replied to all the querics and also
reapplied on 22.08.2020. At last, the Air and water consents were
approved and issucd. Consolidated Air and Water consent in combined
form known as CCA was issucd on 01.10.2020 for the period up to

31.10.2021. A copy of the order dated 01.10.2020 is annexed as

ANNEXURE — A.

15. In these circumstances, the delay is ncithqr willul nor deliberate and
this respondent  was not granted ‘any opportunity to explain the facts
cither before the Joint Committee or before the Hon’ble Tribunal before
passing an advcrse order against this respondent imposing heavy
compensation as penalty for the delay in obtaining renewal of consent
from the State Pollution Control Board when in fact therc was no

deficiency on the part of this respondent in maintaining zero discharge of

cffluents and also maintaining ambicnt air quality within prescribed
ATYESTED
’ | ﬂ»\/(
0 (&f) Thakuf)
% SQ’ (Rajkumar
Q NOTARY
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limits. The Consent to Operate is granted under section 25 of the Water
(Prevention & Control of Pollution) Act,1974 and under section 21 of
the Air (Prevention & Control ol Pollution) Act, 1981 and penaltics for
non-comphiance arce laid down in the respeetive Acts. This [Ton’ble
Tribunal had constituted the Joint Commitiee in the present case for
determining the compensation on the principle of *polluter pays’ with
respeet o the damages caused duce to the discharge of effluents and
sewage to the *Chambal” river. There is a specific finding in the Action
taken Reports of the M.P. Pollution Control Board and the Joint
Committee constituted by this Hon’ble Tribunal that there is no
discharge of cffluents or contaminated water from any industry other
than Grasim Industries [.id. (SED).  So, the Joint Committee has
éxccedcd its powers in calculating penalty for non-compliance of the
directions under the Water (Prevention & Control of Pollution) Act,
1974 and under the Air (Prevention & Control of Pollution) Act,1981
towards environmental compcnsalion against this rcspondent company
as it is clear ﬁom the 1cpon itsell that no case of water or air pollutlon

has been found by the Joint Commitice dgdmst thls respondent.
16. The Joint Committce calculated compensation of Rs.75,60,000/-
alleging a delay of 252 days as on 19.01.2021 in complying with the

=~Jirections of the M.P. Pollution Control Board dated 13.05.2020. A copy
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ol the directions of M.P. Pollution Control Board dated 13.05.2020 is

annexed as ANNEXURE - B.

17, Against the directions ol the M.P. Pollution Control Board dated
13.05.2020, this respondent had filed a representation on 27.05.2020. A

copy ol the same is annexed as ANNEXURE - C.

I8. Pursuant to the respondent company’s application dated 23.11.2015,

= Authorization under Hazardous Wasle (Management  Iandling &
«

g Transboundary movement) Amended Rule, 2008 was granted to the
x

< : ]

T company on 07.11.2016 which was valid up to 10.01.2021. A copy of
e

£ :

Ee the order is anncxed as ANNEXURE — D.

? e

- 19. Thereafier, against the respondent company’s application dated
= 16.08.2019, authorization under Hazardous and other Waste

(Management & ‘I'ransboundary Movement) Rule, 2016 was granted to
the company on 20.11.2019 with validity up to 31.08.2024. But, inter

alia, it contained the following as note no.3:

“(3) The industry shall handle and manage the I*VI\QClv(Hydro
Chloric Acid) gencrated [rom the process and scrubbing - Air
Pollution confrol arrangements as hazérdous waste as per CPCB
guidelines and record in this regard shall be maintained as per

[azardous and other Waste (Management & ‘Iransboundary

Movement) Rule, 2016.” A copy of the order is anncxed as

NEXURE —E. GTED

ANVION 40 TvS8
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20 On 18" December, 2019, this respondent company filed an appeal
before the CPCB against the above said order dated 20.11.2019
requesting that the Authorization order be amended/modified by deleting
Note No.3 from the Authorization order taking into consideration that
Iydrochloric Acid which is generated from manulacturing process is not
a “Hazardous Wastc™ A copy of the appeal is anncxed as

ANNEXURE - F.

21. As advised by the CPCB, this respondent had sought a study

report from CSIR — National Environmental Iingincering Rescarch

Institute (NEERI), Nagpur. In its study report “Pre-feasibility Study for

E Utilization of By-product IICL at M/s LANXESS India Private

| Limited”, NIEERT has reported as follows:

“HICL is producc;d as a by-product of the main-chemical reactions
in the plant. The HCL gas is a valuable product for Lanxess and it
is purificd and concentrated to the level of Indian standards of
HCL (IS 265:1993) and is transported out (sold) to the consumers
of IICL.. Since cach molecule of HCL produced in the Ianxess
plant, is idcally accounted in the saleable commercial product
(31% I ICI.), with duc information submitted to the Ml’l’CB,vil s
established that no TICL gocs to “waste” and hence it does not

meet the criteria of THazardous Waste in this casce. Further the

roduced TICI,, identificd as a by-product, is a suitable resource in

R.Ma.14064 DL 26-W9-2024
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2461, Jawahar therg,
Nagda Jn. Dist. Upjain (M.P) (8
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its all the possible end use scenatios. Lanxess has already obtained
“Envitonmental Clearance for the Nagda site project” which
mentions 288700 TPA production of Tvdrochloric acid as a
Ref:

product  (Annexure -

order  number I .NoJA-J-
TTOT1/33072018-1A(1) from Mol (Impact Assessment Division),
henee it qualified the by-product eriteria of CPCB. [ICI, is
manufactured in the plant and the quality of TICL is checked
(Annexure G) according to the 1S standards (IS Specilication-IS
265:1993 (RealTirmed 1995, 2010) Revision 4). This ICI, of 31%
concentration is stored in Tank farm arca and is further transported

in tankers and commercially sold to companics™. A copy of the

full report is annexed as ANNEXURE - G.

Thus, it is clear that this respondent’s industry is not generating
any hazardous wastc. Whether the industry shall include the by-product
Hydrochloric Acid in hazardous wastc has been a disputed question and
it has also been noted by the Joint Committee in their report. Under these
circumstances, the Joint Commitice had crred  in calculating
compensation for not including the by-product, Iydrochloric Acid in
hazardous wastc and also imposing a hefly sum of Rs.75,60,000/-
towards penalty for the same.

23, The compensation calculated as Rs.75,60,000/- is for delay of 252
days in compliance of the direction of the MPPCB dated 13.05.2020 that

industries shall include their by-product acid in Hazardous Waste

N@ ATVESTED
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Authorization immediately. In the present case, as stated carlier, whether
the by-product, Tydrochloric acid, is a hazardous wasle itsell is a
disputed question and an appeal against the order of MPPCB has been
pending decision. In fact, the said direction issucd on 13.05.2020 is
under Section 33A ol the Water (Prevention and Control of Pollution)
Act. 1974 and it was also indicated therein that failing which action shall

be mitiated under Seetion 41 of the said Act,

As Tar as this respondent is concerned, it has been clearly found that
there has not been any discharge of effluents since 2012, This Ion’ble
Tribunal had dirccted the Joint Committce constituted by it to asscss the
damage caused duc to discharge of cffluent or sewage in a waterbody
and the compcns'alion recoverable for the same and not to calculate the
penalty for non-compliance of the directions of the State Pollution
Control Board which is specifically laid down under Scction 410of the
said Act itself.

24. Being aggricved by the order of this Hon’ble 'l‘riBunal dated
07.04.2021, Grasim Industries and this respondent filed appeals before
the Hon’ble Supreme Court of India. By judgment dated 27.11. 2024,
passed in Civil Appeal Nos. 1711-1712 of 2021 and 5158 of 2621, the
Hon’ble Supreme Court held that the approach of the NGT in deciding
the matter without impleading an affected party and passing its

decision on an outsourced opinion of the experts is not permissible

N ' A-"‘Y EST E D
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on the ground of violation of principle of natural justice. Accordingly,
the appeals were allowed by quashing and sctting aside the
impugned order and remitting the matter back to this Hon'ble
Tribunal for considering the matter afresh.

75, 1 state that the Annexures liled herewith are true copics of its
respective originals.
26. 1 state that the contents of the affidavit are true and corrg

best of my knowledge and belicf.
DEPONENT

VERIFICATION -

I, the abovenamed deponent do hereby state on solemn affirmation
that the contents of the forgoing paras 1 to 26 are true and Corréél to my

knowledge and I believe the same to be true and thdl nolhmg} matcrial

has been concealed therefrom.

Verificd at Nagda on this the 4th day of Scptember, 2025. L
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M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Paris opal - 16 MP
Tele : 0755-24661911‘ -0755-2463742

Consent Order

ANNBKORE -A

RED-LARGE

Oﬂga}ﬂlyﬂaﬁ}w‘jﬁl/lﬁ/ZOZO

CCA-Re Apply CONSENT NO: *** PCB ID: 19244

Consent No:AW-52229

To,

The Occupier,

M/s. Lanxess India Private Limited,

256 to 261, Mehtwas, Birlagram, Nagda ,

Dist Ujjain,(M.P).

Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under section
21 of the Air (Prevention & Control of Pollution) Act,1981

Your Consent to Operate Application Receipt No. 1018232 Dt. 23/09/2020 and last communication received on Dt.
30/09/2020.

Sub:

Ref:

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 31/10/2021, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-
256 to 261, Mehtwas, Birlagram, Nagda , Dist Ujjain,(M.P).
Rs. 650.00 Crore

a. Location:
b. The capital investment:

¢. Product & Production Capacity:

S.No. Product CCA Qty / year Applied Qty / year
1. Benzal Chloride 32850.00 M.T 32850.00 M.T
2. Benzaldehyde 19000.00 M.T 19000.00 M.T
3. Benzyl Acetate 7200.00 M.T 7200.00 M. T
4. Benzyl Alcohol 36000.00 M.T 36000.00 M.T
5. Benzyl Benzoate 3000.00 M. T 3000.00 M. T
6. Benzyl Chloride 54750.00 M.T 54750.00 M.T
7. Cinnamaldehyde 3000.00 M.T 3000.00 M.T
8. IDi Benzyl Ether 3600.00 M.T 3600.00 M.T
9. Sodium Benzoate 2500.00 M.T 2500.00 M. T
10.  [Sulphur Di Chloride 12400.00 M.T 12400.00 M. T
11. [Sulphur Mono Chloride 9400.00 M.T 9400.00 M.T
12. [Thionyl Chloride 50000.00 M.T 50000.00 M.T
13. [Power Generation (Co Generation Plant) 3.950 MWH 3.950 MWH

(45 TPH Boiler)

By product/wastes *

14. [Hydrochloric Acid * | 212400.00 M.T 212400.00 M.T

Note:-

i) For any change in above industry shall obtain fresh consent from the board

ii)  Products Benzyl Salicylate, Cinnamyl Alcohol and Hexyl Cinnamaldehyde are not produced by the unit till date, for production of
these products prior permission has to be obtain from the Board. Remaining products are deleted from production list as their
production has been stopped by industry.

iii) * The hydrochloric acid generated from process shall be treated as hazardous wastes as per the mandatory directions issued by
Central Pollution Control Board, (CPCB) Delhi on 19 Feb.2020 and communicated to you vide Board’s directions letter dated
13.05.2020 and disposal of the same shall be ensured through actual users as per the provisions of the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016.

iv) This consent under the Water & Air Act is granted to the industry without prejudice to the criminal proceeding pending agamst the
mdustrv in the Court of Law. This consent in no way is taken as measure of proof that industry has not vio

ol
£ itrdlng fomL "‘"'*" “ime in the past. Hence whatsoever may the decision of Hon’ble Court shall be binding on the in¢ ,{//?.‘_'._,{) Miaky q
oy i consent is up to 31/10/2021 and has to be renewed before expiry of consent validit % ONiiie wppiveuvi unvugh
e}&ﬁﬂ%ﬁﬂ%ﬁﬂﬁ%@/ﬁ%ﬁkﬂ&% thg% l§ard shall 132[ a%) ubmitted to this office 6 months before expirydF Y Lbh: %{mﬁ%ﬂ% ) ﬁﬂ%A
7?5@&@ ol%ea)ndltlon in part or whole as and when required. ember Secretary

Jeinenication R AABHAR
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

87 4 Paryavaran Parisgy,Bhopal - 16 MP
Tele : 0755-24661911‘ -0755-2463742

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent of the unit shall not exceed 194.00 KL/day, and the daily quantity of sewage of the
unit shall not exceed 31.00 KL/day

2. Trade Effluent Treatment:-

The applicant shall operate the effluent treatment system comprising ETP/RO/MEE/MVRE and maintain the same properly
to achieve zero liquid discharge (ZLD) from the plant and in case of accidental discharge following standards shall be
achieved-

Parameter Standard Parameter Standard

pH Between 55-9.0 TDS Not exceed 2100 mg/1.
Suspended Solids Not exceed 100 mg/1. Chlorides Not exceed 1000 mg/1.
BOD3 Days 27°  Not exceed 30 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/1.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall operate the sewage treatment system and maintain the same properly to achieve
following standards and treated waste water shall be recycled within the plant -

Parameter Standard

pH Between 6.5-9.0
Suspended Solids Not exceed 100 mg/1.
BOD3 Days 27 °c Not exceed 30 mg/l.
COD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/1.

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

Sr | Water Code (Qty in Kilo Ltr per Day) WC : 2882.00 WWG : 225.00 Water Source
KLD KLD
1 | Agriculture 70.000 0.000 Recycled
2 | Boiler Feed 740.000 0.000 Local Body
3 | Cooling Water 1450.000 166.000 Recycled
4 | Domestic Purpose 60.000 31.000 Local Body
5 | Mnfg Process 562.000 28.000 Recycled

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring data-
Consent No:AW-52229
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

87 5 Paryavaran Parisgy, Rhopal - 16 MP
Tele : 0755-24661911‘ -0755-2463742

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

10. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii))Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

11. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

15. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

17. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.
Consent No:AW-52229
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Additional Water condition.:-

1. The industry shall ensure the zero liquid discharge condition by treating the wastewater through ETP/STP, RO,

MVRE and recycle & reuses this treated water in plant process and for cooling, gardening within the premises.

2. The waste sludge generated from water/alkali scrubbing is categories under HOWM Rules, 2016 shall be disposed to

hazardous authorized actual users/vendors only.
3. The industry shall submit quarterly treated waste water analysis report to the Board/RO.

4. The industry shall display on the main gate the waste water generation and treated quantity details along with capacity

of treatment system.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments with reference to
generation of emission and same shall be operated & maintained continuously so as to achieve the level of pollutants to the

following standards:-

Name of section Capacity Stack Fuel Control equipment installed PM, SOy, NOx
height(mtrs) (mg/Nm’®)
Incinerator (attached with boiler 30 PM - 50,HCI-50, SO, - 200,
3.5 TPH for( steam generation ) 0> K&/ HSD-125 Kg/Hr CO — 100.VOC - 20
Scrubber, NOx —400,C12 - 15
Process (Alkali Scrubber(TC)) -—- 30 -—- Total dioxins and furans - 0.1
ng TEQ/Nm®

. . 25 TPH COAL-4.58 Ton/Hr 50,200,300
Boiler (Steam Generation ) 58
Boiler (Power Plant) 45 TPH Husk -10.91 MT Hood Cover

& 50,200,300
Coal- 1.05 MT

fire engine 1 350 KVA 10 HSD-45 Ltr/Hr | Not Applicable, 50,200,400
fire engine 2 150 KVA 6 HSD-25 Ltr/Hr | Acoustic enclosure,
D.G. Sets 500 KVA 10 HSD-106 Ltr/Hr | Acoustic enclosure,
D.G. Sets 1000 KVA 30 HSD-765 Ltr/Hr | Acoustic enclosure, 50,200,400
D.G. Sets 1250 KVA (Common HSD-765 Ltr/Hr | Acoustic enclosure
D.G. Sets 1500 KVA  Stack) HSD-761 Ltr/Hr | Acoustic enclosure
Biomass Handling System - 4 --- Bag filter (100 Nos. of Bags) |PM-50
Boiler Coal Handling(25TPH) - 8 --- Bag filter (64 Nos. of Bags) PM-50
Water Scrubber (HCLTKF) -—- 15 - Scrubber, HCL Fumes- 35

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:

16/11/09. Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m® 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 ug/m* 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeepl 1%pracuces shall be adopted to avoid leakages, seepages, spillages
Consent No:AW-52
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

877 Paryavaran Parisgg, Rhopal - 16 MP
Tele : 0755-2466191 -0755-2463742

etc.

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition.-

1. The industry shall install the Continuous Emission Monitoring System CEMS on rest of all process stacks/vent
(Water/alkali Scrubber) and make connectivity of the same with MPPCB, HO Bhopal within 03 Months from issued

of the letter.

2. The industry shall maintain Continuous Emission Monitoring System (CEMS) at Boiler, incinerator, HCI scrubber/

alkali scrubber point and ensure continuous connectivity of the same with Environment Surveillance Centre ,
MPPCB HO Bhopal within 01 month from issued of the letter.

3. The industry shall make a covered storage yard for storage of husk to control fugitive emission generated due to fly
of husk around the plant premises.

4. The industry shall make the boundary wall around the plant with adequate height to reduce fugitive emission of husk
dust in around the plant.

5. The industry shall submit the air analysis report of all the emission/process stacks on quarterly basis to MPPCB

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit premises sweeping, etc. be disposed off scientifically so as not to
cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site.

If required.
Non Hazardous Solid wastes:-
Type of waste Quantity MT/month | Disposal Mode
Fly Ash 3365.81 MT

Sale to authorized/consented party/As

Packaging Material (Includes scraps of LDPE, Paper 80.94 MT Per CPCB/MoEF Guide lines.

Scrap, Paper Scrap Wet, Plastic, Waste Paper, Wooden)

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation ..« No:AW-52229
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

87 8 Paryavaran Parisgg, Bhopal - 16 MP
Tele : 0755-24661912‘ -0755-2463742

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition.:-

1. The industry shall ensure maintenance and uploading of data from “Outdoor HD Industrial grade IP (Internet
Protocol) cameras with Pan-Tilt-Zoom (PTZ) feature, minimum focal length 5X with night vision facility and tamper
proof mechanism” at suitable locations to display all emission sources and effluent discharge points and connect the
same with Environment Surveillance Centre, M.P. Pollution Control Board Bhopal for remote surveillance within
one month and intimate to the Board.

2. The industry shall ensure maintenance and uploading of data from online continuous effluent monitoring system and
online continuous emission monitoring system and connect the same with Environment Surveillance Centre, M.P.
Pollution Control Board Bhopal for remote surveillance.

3. The industry shall ensure disposal of HCI and other hazardous wastes to authorized disposal agency/actual users only
and transported the same through authorized transporters as per CPCB guidelines.

4. The Industry shall submit the HCI generation and disposal details monthly to Board/RO. On violation of any of
consent condition, legal action under Air/Water Act, shall be initiated against the industry.

5. The industry shall provide the single click link (without ID passwords) of GPS details of the HCL transportation
vehicles to RO MPPCB Ujjain and ESC MPPCB for public display within one month.

6. The industry shall not engage any transporter which was found indulge in illegal transport/disposal of the HCI or
transporters whose complaints are received.

7. The industry shall display the information on hazardous waste generated on notice board of size 6’ x 4’ (in Hindi &

English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant,

including wastewater, air emission and hazardous wastes.

The industry shall comply with directions issued time to time by MPPCB/CPCB/MoEF&CC/Courts.

The industry shall comply with the directions regarding impact of pollution on health and ground water pollution
assessment followed by remediation of the same.

o o

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

—

X
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o AT , If of
— | w Al ik o

€
/' Tr] [/
[ :'a- are o P Amidboiie Cl]l/
e-Signed On 01/10/2020 17:04:33 ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAYV # 934U6033RH

Consent No:AW-52229
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7 ANNEXURE - B
=== MADHYA PRADESH PO@LL?TON CONTROL BOARDZ

S Paryawaran Parisar, E-5, Arera Colony, Bhopal - 462 016 (M.P.)
L Phone : (0755) 2466191/ 24664428 Fax : (0755) 24883742 E-mall : It_mppcb@rediffmall.com
No. 860 /HO/MPPCB/CPCB-Dir/2020 Bhopal, dt, 13105 /2020
To, ! ' e :
The Occupier, : SPEED POST

M/s. Lanxess India Pvt. Ltd.,
Birlagram Nagda,
Tehsil : Nagda, Dist : Ujjain, (M.P.)

Sub: Direction under 33-A of Water (Prevention and Control of Pollution) Act 1974 —reg.
Ref: CPCB Directions to MPPCB vide letter B-29016/04/06/IPC-1/ February 19,2020

WHEREAS, you are operating an industry M/s, Lanxess India Pvt. Ltd., Birlagram Nagda,
Tehsil : Nagda. Dist : Ujjain, (M.P.) against the provisions of Water (Prevention and Control of
Pollution) Act, 1974 ; and

WHEREAS, M.P. Pollution Control Board has granted conditional consent w/s 25/26 of
Water (Prevention and Control of Pollution) Act, 1974 and under section 21 of Air (Prevention and
Control of Pollution) Act 1981; and

WHEREAS. CPCB has received a reference from Hon’ble Member of" Parliament (Lok
Sabha) Ujjain. Madhya Pradesh dated December 30, 2019 regarding water pollution in the river
Chambal caused by industries located in'Nagda region, Madhya Pradesh; and

WHEREAS, the Chambal river stretch from Nagda to Rampura has been identified by Central
Pollution Control Board as polluted river stretch and Madhya Pradesh Pollution Control Board
(MPPCB) has prepared an action plan for rejuvenation of river Chambal in compliance of the
Hon’ble NGT order dated 20.09.2018 in the matter of O.A. 673/2018; and

WHEREAS. a team of officers from CPCB Head office Delhi and Regional office Bhopal
along with a representative nominated by Hon’ble M.P. inspected the area during January
07.08.2020 to investigate the matter and observed the following :

a. The pH values found 5.9 & 5.5 at 02 locations of river Chambal i.e. 200m downstream after
confluence of industrial domestic & 3.5 km'downstream of river Chambal near Parmarkhedi
village respectively, which indicate water is not fit for irrigation as per designated best use
Water Quality Criteria.

b. High Level of Mercury in the range of 0.0025 mg/l 0.0364 mg/l (more than 0.001 mg/l)
found in 06 water samples, Lead in the range of 0.015 mg/l, 0.375 mg/l (more than 0.01 mg)
found in 7water samples & Aluminum in the range of 0:04 mg/l - 2.565 mg/l (more than 0.03
mg/l) found in 10 water samplcs collected from river Chambal dug well(s) and hand pump(s)
and which indicates water is not fit for drinking purpose as per BIS-10500:2012.

¢.  High level of Mercury in the range of 0.004 mg/l 0.0364 mg/l (more than 0.001 mg/l) found
in 03 water samples, Lead 0.025 mg/l (more than 0.01mg/l) found in 03 water samples. &
Aluminium in the range of 0.06 mg/I - 0.735 mg/l (more than 0.03 mg/l) found in 6 water
samples collected and which indicates contamination with old secured land fill (SLF)

containing mercury bearing brine sludge.
d.  M/s. Grasim Industries Ltd., (Chemical Division) has installed pelzometers in North & South

direction of industry to assess any leakage from new SLF site and it was observed that river
Chambal is flowing in West direction of industry.
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e MADHYA PRADESH PABBITON CONTROL BOAR
7 - Paryawaran Parisar, E-5, Arera Colony, Bhopal - 462 016 (M.P.)
-\
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e. Astudy was conducted by CSIR-NEERI, Hyderabad on “Assessment of grOunc_lwater quality

in and around M/s. Grasim Industries Limited, (Chemical Division), Nagda in May 2018,

which mentioned that lead concentration in the ground water samples many time higher than

the desirable limits (0.01 mg/l) under BIS 10500:2012 at buffer zone of 5 km surrounding the
industry.

M/s. g‘asim Industries Ltd., (Chemical Division) and M/s. laxness India Pvt. Ltd., have

achieved zero liquid discharge (ZLD).

g. High values of Sulphate i.e. 3161 mg/l was found in river Cha.rn'be}l water'sample at -
downstream of the M/s. Grasim Industries Ltd., (staple Fiber Dms_xon} yv_hu:h due_ to
discharge of industrial effluent after treatment to the industrial drain joining to river
Chambal. M/s. Grasim Industries Ltd., (SFD) Nagda has submitted action plan to fulfill zero
liquid discharge (ZLD) conditions till January 2021 & depositec_l bank‘ guarantee of Rs. 15
crore to MPPCB, Bhopal on 30.11.2019. Currently, industry is restricted by MPPCB to
discharge up to 12500 KLD. : _ :

h.  The Municipal council of Nagda has prepared DPR of Rs. 61.40 Crore for the sewerage line
& treatment of domestic waste water generated from Nagda Town. The project is pending for
sanctioning & tendering in M.P. Urban Development Company Bhopal (MPUDC).

i. The water Resources Department, Ujjain informed that Barrage-Cum-diversion scheme of
Rs. 64.14 Cr. is proposed at Ninawada Kheda (about 7 km downstream of Nagda town) and
will be used for dilution purpose of polluted water coming from Nagda town.

j.  The Public Health Engineering Department (PHED) & the M.P. Jal Nigam Maryadith
Periyogna has prepared scheme of Rs. 29.29 Crore to supply potable water coming from
Nagda town. '

~ k. The Regional office, MPPCB has prepared & submitted a study project named “Study of
Underground water quality in adjacent villages of River Chambal from village Pipoloda (Dist

Ujjain) to village. Tal (Dist. Ratlam of Rs. 1.14 Crore for sanctioning from MPPCB, Bhopal
Head Office. | '

Ly

WHEREAS, water 'qﬁality of the surrounding area including river Chambal has been
deteriorated due to the discharge of industrial effluent as well as domestic effluent; and

: WHEREAS, in view of the above, CPCB in exercising the powers conferred to them under
Section 18(1) (b) of the Water (Prevention & Control) of Pollution Act, 1974, has issued mandatory
directions to Madhya Pradesh Pollution Control Board (MPPCB) to issue necessary directions u/s 33
A of the Water Act, 1974 to the industries of Nagda i.e. M/s. Grasim Industries Ltd., (Chemical

Division) (ii). M/s. Grasim Industries Ltd., (SFD) (iii) Lanxess India Pvt. Ltd., and.also to the local
bodies of Madhya Pradesh for compliance.

In light of the above facts and mandatory directions of CPCB, now therefore in exercise of
the power conferred upon under section 33 A of the Water (Prevention and Control of Pollution)
Act 1974, you are hereby directed as follows :-

(1). The indusfry shall include their by-product acids in hazardous waste authorization
immediately.

(ii) The industry shall not operate without valid Consent to Operate and contro.I fugitive
. emission/odorous in ambience of plant premises by preventing leakages. &
(ifi)  Industry shall maintain the installed PTZ camera and online flow meter at ETP area and

remain connected with MPPCB server without failure,
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(iv)  Industry in consultation with the Public Health Engineering Department, Nagda shall
ensure supply drinking water immediately in affected villages & help the PHED to identify
and seal the water source where increased concentration was found in CSIR-NEERI
(September 2019) report.

(v) The hazardous waste generated from the industry shall be transported only through GPS
enable transport vehicles and MPPCB shall keep a vigil on the same.

(vi)  Industry shall keep complete track record of acid and wastes generated in the unit and shall
submit on monthly basis to Local administration to ensure vigil -on illegal discharge of
acid/industrial waste in river Chambal in closed co-ordination with Emergency Response
Centre. MPPCB, Bhopal and Sub-regional office of MPPCB, Nagda.

(vi)  Industry shall submit plan of remediation measures of ground water contamination in
Nagda & adjacent villages immediately.

(viii) A detailed health study for Nagda region to be carried out in light of synergistic health
effects of pollutant like Cl,, HCI, VOCs etc. by engaging any reputed government institute
working in the field of Research in Environmental Health in consultation wnh MPPCB and
Regional Director, Health services within 6 menths.

You are hereby directed to submit an action plan for the compliance of above directions
within a period of 15 days from the date of issue of these directions failing which the interlia action
shall be initiated against the industry and all responsible occupiers under section 41 of the Water
(Prevention & Control of Pollution) Act, 1974.

For and on behalf of
M.P. Pollution Control Board.

* (R.S.Kori)
Member Secretary
Copy to: : ‘ ‘dL A’
Endt. No. 8 €41 /HO/MPPCB/CPCB-Dir/2020 Bhopal. dt. 1‘3/05 12020

I. Dr. Dattaprasad Govind Talekar, Whole Time Director, M/s. LANXESS House. Plot no: A
162-164, Road No 27, MIDC, Wagle Estate, Thane (W) — 400604 Maharashtra, India for
compliance.

2. The Collector, Ujjain for information and hecessary action please.

3. Sub-Divisional Magxstrate Nagda, District Ujjain for information and necessary action

please.

4, The Executive Engmeex Public Health Engmeerlng Department, Ujjain for information and
necessary action please.

5. The Regional officer, Regional Office, M.P. Pollution Control Board, Ujjain, for
information necessary action please.

6. Incharge, [egal Secuon M.P. Pollution Control Board, Bhopal for mfo:‘matmn please

: : o~ ' (R.S. Kori)

A\ ] : ember Secretarg;
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ANNEXURE - C

LAKXESS

Energizing Chemistry
LXS/NGD/HSE/2020/155 Date : 27.05.2020

To,

The Member Secretory

M P Pollution Control Board
E-5, Arera Colony,
Prayavaran Parisar,

Bhopal - 462 016

Subject : Direction Under section 33-A of water (Prevention and Control of
Pollution) Act 1974 — reg. LANXESS India Private Limited
Registered Office :

LANXESS House
Reference : Your letter No. 860/HO/MPPCB /CPCB- Dir/2020. Plot Nos. A 162-164

Road No. 27, MIDC
Dear Sir, Wagle Estate
Thane (W) - 400 604

: . ; i Maharashtra, India
Please refer to your above stated letter vide which we have been Issued certain

g e : \ L Tel. +91 22 2587 1000
directions. We are submitting here our point wise reply to the directions along

Fax + 91 22 2587 1287
with the action plan . infoindia@lanxess.com

www.lanxess.in
: . . . . L : 77
Direction-1  The industry shall include their by-product acid in hazardous CIN: U24119MH2004PTC1583

[ i [ i Works :
waste authorization immediately. e s 58553
i g . Madhya Pradesh, India
Reply With reference to our appeal filed to The Respected Principal

Tel. + 91 7366 245104, 248735, 245447

Secretory — GoMP Environment Department, regarding to Fax + 91 7366 246283

removal of the special note 03 from the issued hazardous waste
authorization by the MPPCB and subsequent meeting held at
the principal secretory Bhopal office on 11.02.2020. During the
discussion, the respected Principal secretory had directed
MPPCB to put up this case with CPCB to understand correct
interpretation of the CPCB guidelines, keeping, LANXESS India
Private Limited Nagda, in copy.

Further, we request you to provide the copy of CPCB direction
given to MPPCB wherein CPCB has given direction for
considering the byproduct hydrochloric acid to be include in
hazardous waste authorization.

We had expressed our concern over and over again and also our fear that putting
only our HCL in hazardous waste category and not enacting it at Pan India basis

would jeopardize our operation & may even lead up to closure of our operation in
Nagda . ;

We humbly request you to make us aware the technical basis adopted by CPCB to
put HCL produced only by our Nagda site, in the hazardous waste category as we fail
to understand why the HCL produced by us only falls under Haz waste category while
the rest of Industries pan India are exempted from it .
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LARXESS

: : A Energizing Chemistry
Direction-2  (2a) The industry shall not operate without valid Consent to Operate and

(2b) control fugitive emission/odorous in ambience of plant premises by preventing
leakages.

Reply 2a. With reference to consent validity , we had applied on dated 27/11/2019 for
renewal of our Air and Water consent which we presume could not be renewed
because of the COVID issue .

2b . Regarding the fugitive emissions and odor in ambient air , we are in planning to

implement Leak Detection and Repair (LDAR) program from August 2020, to prevent
any leakages and repair.

Further, we have installed gas detectors at the site to detect leakages of
hydrocarbons.

We have also installed Ambient Air monitoring and continuous emission monitoring
system for incinerator in 2018.

Direction-3  Industry shall maintain the installed PTZ camera and online flow meter at ETP area
and remain connected with MPPCB server without failure.

Reply We have already installed PTZ camera at our ETP plant. Our plant is zero liquid

discharge plant, therefore, online flow meter and connection to MPPCB server i is
not applicable.

Direction-4  Industry in consultation with the Public Health Engineering Department, Nagda shall
ensure supply drinking water immediately in affected villages & help the PHED to

identify and seal the water source where increased concentration was found in CSIR-
NEERI (September 2019) report.

Reply We are running the plant by utilizing the sewage from the nearby colonies in our big

capacity sewage treatment plant wherein sewage water is treated and recovered
water is used in the process.

We do not have independent source of drinking water and we ourselves are
dependent on Municipal Corporation Nagda for our drinking water requirement.

Hence, we seek your understanding that we are not in a position to supply drinking
water to the affected villages.

However, we would like to inform you that we have provided drinking water storage

facility in nearby villages Bikampur, Takaravada, Bhagatpuri, Mahetwas under CSR
over the years .

Direction-5  The hazardous waste generated from the industry shall be transported only through
GPS enabled transport vehicles and MPPCB shall keep a vigil on the same.

Reply The industry already is transporting all the hazardous waste through MPPCB

authorized transporters vehicle only, which are equipped with GPS system linked with
MPPCB server.
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Reply

Direction-8

Reply

Thanking you

384

LANXESS

rgizing, Chemistry

Industry shall keep complete track record of acid and wastes generated inE{ﬁe unit
and shall submit on monthly basis to Local administration to ensure vigil on illegal
discharge of acid/industrial waste in river Chambal in closed co-ordination with

Emergency Response Center MPPCB , Bhopal and Sub-regional office of MPPCB,
Nagda.

We are keeping the complete track record of acid and waste generated in the unit
and we are already submitting the data of HCl and waste generation on monthly
basis to the MPPCB. We shall also submit the same to Emergency Response Center
MPPCB, Bhopal and Sub-regional office of MPPCB, Nagda.

Industry shall submit plan of remediation measures of ground water contamination in
Nagda and adjacent villages immediately.

As we are “zero liquid discharge” facility from 2012, we are not discharging any
treated waste water outside of our factory premises. Further, since inception our

factory has not used any heavy metals Mercury, lead or Arsenic, hence we request
you to absolve us from this direction.

A detailed health study for Nagda region to be carried out in light of synergistic health
effects of pollution like CL2, HCL, VOCs etc. by engaging any reputed government
institute working in the field of Research in Environmental Health in consultation with
MPPCB and Regional Director, Health Services within 6 months.

We, along with neighboring industries, shall conduct the detailed health study of the
Nagda region by engaging a reputed government institute working in the field of
Research in Environmental Health in consultation with MPPCB and Regional
Director, Health Services by end of next year due to COVID pandemic situation. In
this connection, we would also request you to communicate this requirement to the
industries in Nagda to carry it out as a collaborative way.

Yours faith fully

For Lanxess

India Private limited

)

Sanjay Sin%
Vice President — Manufacturing.

Email — sanjayk.singh@lanxess.com

CC: The Regional Office, MP Pollution Control Board, 17 Bharatpuri,
Ujjain (M.P.)
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Authorization Order

M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, glgval -16 MP

Tele : 0755-2466191, F

ANNEXURE -D

55-2463742

RED-MEDIUM CCA-Expansion

VALIDITY (H): 10/01/2021

CONSENT NO: ***

PCB ID: 19244

NO: /MPPCB/UJJ

To,

M/s. Lanxess India Private Limited,

256 to 261, Mehtwas, Birlagram, Nagda , Dist Ujjain,
Mehtwas, Birlagram, Nagda , Dist. Ujjain,City : NAGDA,
Dist : Ujjain, Tal : Nagda, SIDC : I/A Mehatwas Nagda

Dated: 07/01/2016

Subject: Grant of Authorization under Hazardous Waste (Management handling & Transboundary movement) Amended Rule, 2008
Ref: Your Application Receipt No. 132448 Dt. 23/11/2015 and last communication received on Dt.17/11/2015

With reference to your above application has been considered under the aforesaid Acts and existing rules therein. The M. P. Pollution
Control Board has agreed to Authorisation Up to 10/01/2021, subject to the fulfillment of the terms & conditions, enclosed with this

letter.

Note: This consent in no way be taken as measures of proof that project proponent has not violated any pollution control laws at any time
proponent in the past. This consent is being granted to the industry without prejudice to the legal proceedings pending against the project in the
Court of Law. Hence, whatsoever may be the decision of Hon'ble Court shall be binding to the industry and this Board.

SUBJECT TO THE FOLLOWING CONDITIONS .-

a. Location: 256 to 261 Mehtwas, Birlagram, Nagda , Dist Ujjain

b. The capital investment in lakhs: 65000

Enclosures:-

* Conditions under Hazardous Rules
* General conditions

e Seeding from LIDAT

FEIVEr

I:-".:._urm'.'._l Sigw wirth Adulfanr

ACHYUT ANAND MISHRA

Member Secretary

e-Signed On 07/02/2016 20:15:44
(Organic Authentication on AADHAR from UIDAI Server)

TPAV # S3EEKJB4EB

Consent No:H-45296,Hazd Validity:10/01/2021, Outward No:23151,07/02/2016, TPAV # S3EEKJB4EB

Printed On : 26/12/2015 Digitally Signed (Physical Signature NOT requires)
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M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, al - 16 MP
Tele : 0755-2466191, Fa4-9J55-2463742

CONDITIONS PERTAINING TO HAZARDOUS WASTE (MANAGEMENT, HANDLING AND

TRANSBOUNDARY MOVEMENT) RULES 2008:-

[See rule 5 (4) ]

FORM-2

FORM FOR GRANT/RENEWAL OF AUTHORISATION BY M.P. POLLUTION CONTROL BOARD FOR
OCCUPIERS, RE-USERS AND OPARATORS OF FACILITIES FOR COLLECTION, TREATMENT, STORAGE,
TRANSPORT, AND DISPOSAL OF HAZARDOUS WASTE

1. The operator of facility, i.e. occupier Lanxess India Private Limited is hereby granted the authorization to operate a
facility for collection, reception, treatment, storage, transport and dispose of Hazardous waste to be generated and
disposed to the tune mentioned in table below on the premises situated at 256 to 261, Mehtwas, Birlagram, Nagda , Dist
Ujjain Mehtwas, Birlagram, Nagda , Dist. Ujjain, NAGDA , Nagda, Ujjain, Phone No. 07366245104

2. The authorization granted to operate a facility for generation, collection, reception, storage and transport of hazardous

waste
Hazardous Waste Waste Qty/Year Method of Disposal
Stream
Distillation Residues -20.3 | 4200.000-M.T ' At Captive Incinerator or M.P. Waste Management Project,
Pithampur, Dist. Dhar (M.P.)
Chemical-Containing Residue arising from I -33.1 5.000-M.T At Captive Incinerator or M.P. Waste Management Project,
Decontamination Pithampur, Dist. Dhar (M.P.)
Sludge From Treatment Of Waste Water Arising| 1 -33.2 5.000-M.T M.P. Waste Management Project, Pithampur, Dist. Dhar
Out of Cleaning of Barrels containers M.P)
Discarded Containers / Barrels / Liners I -333 10.000-M.T Return back to supplier/Sale to authorized vender/recycler
contaminated with Hazardous Wastes/Chemicals registered with SPCB.
spent ion exchange resin containing toxic I-342 8.000-M.T M.P. Waste Management Project, Pithampur, Dist. Dhar
chemicals M.P)
Chemical Sludge From Waste Water Treatment I -34.3 | 1500.000-M.T | M.P. Waste Management Project, Pithampur, Dist. Dhar
(ETP Sludge) (M.P.)
Chemical Sludge From Waste Water Treatment I -343 | 2000.000-M.T | M.P. Waste Management Project, Pithampur, Dist. Dhar
(Salt from Evaporator) M.P)
Filters And Filter Material Which Have Organic I-35.1 20.000-M.T M.P. Waste Management Project, Pithampur, Dist. Dhar
Liquids In them M.P)
Filters And Filter Material Which Have Organic I-35.1 500.000-M. T | M.P. Waste Management Project, Pithampur, Dist. Dhar
Liquids in them (Process Waste) M.P)
Spent Carbon I-353 10.000-M.T M.P. Waste Management Project, Pithampur, Dist. Dhar
(M.P.)
Ash From Incineration Of Hazardous Waste,Flue | 1 -36.2 0.500-M.T M.P. Waste Management Project, Pithampur, Dist. Dhar
Gas Cleaning Residues M.P)
Used Spent Oil I-51 6.000-M.T To be sold to authorized recycler registered with
CPCB/SPCB.
Wastes Residues Containing Oil I1-52 5.000-M.T At Captive Incinerator or M.P. Waste Management Project,

Pithampur, Dist. Dhar (M.P.)

3. The waste specified under hazardous waste stream as mentioned above shall be stored as per MoEF and CPCB
guidelines issued time to time and disposed off as indicated in above table at SL. No. 3 as Hazardous Waste (Management
handling & Transboundary movement) Amended Rule, 2008 sub Rule 7 (1).

4. The authorization shall be in force for a period of Five years from 11/01/2016~10/01/2021.

5. The industry shall take all the steps wherever required, for reduction of the waste generated or for recycling or reuse.

6. The industry shall display the information on hazardous waste generated on notice board of size 6’ x 4’ (in Hindi &
English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant,

including wastewater, air emission and hazardous wastes.

7. The authorisation is subject to the terms & conditions as given below and to such conditions as may be specified in the
rules for the time being in force under the Environment (Protection) Act, 1986. Violation of any of the conditions shall be
Consent No:H-45296,Hazd Validity:10/01/2021, Outward No:23151,07/02/2016, TPAV # S3EEKJB4EB

Printed On : 26/12/2015

Digitally Signed (Physical Signature NOT requires)
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M.P. Pollution Control Board
E-5, Arera Colony

8 8 7 Paryavaran Parisar, al - 16 MP
Tele : 0755-2466191, F, 55-2463742

Authorization Order

liable for legal action as per provisions under Environment (Protection) Act, 1986.
Terms and Condition Of Authorisation
1. The authorisation shall comply with the provision of Environment (Protection) Act, 1986 and the rules made there

under.

2. The authorisation or its renewal shall be produced during inspection on the request of the inspecting officer authorized
by the State Pollution Control Board.

3. The authorized person shall not rent, lend, sale, transfer or otherwise transport the hazardous wastes without obtaining
prior permission of the State Pollution Control Board.

4. If the industry comes in such a category where insurance under Public Liability Insurance Act, is necessary, the industry
shall comply with provision and submit a copy of the policy to the Board.

5. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned in the
application by the person authorized shall constitute a breach of this authorisation.

6. The unit should maintain the records of hazardous wastes as per the Form-3 of rule 9 (1) and should online submit the
annual return in Form No.4 as per the rule 9 (2) to this office on or before 31st January every year.

7. Details of auction/sale of non—ferrous hazardous waste should be submitted online in form no.13 to this office annually.

8. An on-site storage for waste for a maximum period of one year or a maximum quantity of 10 MT, whichever is less,
should be provided and it shall be ensured that there is no leakage or seepage or spillage from surrounding walls or
bottom. The site should be covered and properly protected to prevent the entry of rainwater in storage area.

9. It is the duty of authorized person to take prior permission of the M.P. Pollution Control Board to close down the
facility.

10. The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the Board
online quarterly.

11. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site.

12. The authorized person should inform the name and address of the contact person responsible for hazardous waste
management.

13. In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in advance
in Form-6, for permission to import of the waste as per Rule 13 (i) of Hazardous Waste (Management, Handling and
Transboundary Movement) Rules 2008 as amended up to date.

14. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately to
the Regional Office & Head office of the board on Fax/telephone/email-it_mppcb @rediffmail.com about the incident and
detail report should be sent in Form No.5 as per rule —10 of Hazardous Waste (Management, Handling and Transboundary
Movement) Rules 2008 as amended up to date.

Additional Haz condition:- (if any) :-

1. The authorization issued vide this office letter No. 1236 dt. 17.11.2014 shall be treated as cancelled.

| Incineration of Hazardous Wastes |

2.. (i) Theincinerator should meet the norms and monitoring schedule decided by the CPCB, New Delhi as per "Guidelines for
common Hazardous Waste Incineration" (Series HAZWAMS/30/2005-06).

(ii) Emissions from incinerator should confirm the emission limits prescribed by MoEF in. Environment (Protection) Second

LDR08M 05 Rrles 208 b Ehes ). Foarrtrso o1 | eline2ia 4P 89:07/02/2016, TPAV # S3EEKJB4EB
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8 8 8 Paryavaran Parisar, Rhgpal - 16 MP
Tele : 0755-2466191, F 55-2463742

Authorization Order

(iii) During incineration of hazardous wastes the operation condition such as temperature,
air feed rate, retention time etc. must be met out to achieve complete destruction of wastes and to avoid generation of
toxic emission.

(iv) Incinerator shall be attached with efficient scrubbing system or particulate trap device to nullify the effects of pollutants
generated during incineration.

(v) Submit the monitoring report of pollutants arising due to incineration process. If the
emissions are not within threshold limit then a scrubber or a particulate trap device may be attached with the incinerator
to nullify the effects or toxic emissions from incinerator.
(vi) Generated incinerated ash should be analyzed after each shift of generation to ensure
that ash is not toxic in nature. Non toxic incinerated ash shall be stored and disposed off in secured disposal facility.

(vii)  The occupier or operator of a facility shall also comply with the terms& conditions
laid down in the permission issued for establishment of captive on-site incineration facility.

(viii)  The authorized person shall follow the guidelines of Mr. R. K. Garg Committee title as "Storage of incinerable hazardous
wastes by the operators of Common Hazardous Wastes Treatment, Storage and Disposal Facilities and captive H.W.
incinerators". Published by CPCB - Hazardous Waste Management Series : HAZWAMS/2005-2006.

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-
Type of waste Quantity Disposal
Scrap/ Plastic packing material wood, card board, gunny begs etc Sold Off

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the sam

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of HW (M, H & T) Rules 2008 only and does not relate to any other Department/Agencies. License
required from other Department/Agencies have to be obtained by the unit separately and have to comply separately as per
there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

Consent No:H-45296,Hazd Validity:10/01/2021, Outward No:23151,07/02/2016, TPAV # S3EEKJB4EB
Printed On : 26/12/2015 Digitally Signed (Physical Signature NOT requires) Page:4/6 I




M.P. Pollution Control Board
E-5, Arera Colony

8 8 9 Paryavaran Parisar, al - 16 MP
Tele : 0755-2466191, Fgy-§755-2463742

Authorization Order

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

| Incineration of Hazardous Wastes

1. (i) The incinerator should meet the norms and monitoring schedule decided by the CPCB, New Delhi as
per "Guidelines for common Hazardous Waste Incineration" (Series HAZWAMS/30/2005-06).

(ii) Emissions from incinerator should confirm the emission limits prescribed by MoEF in. Environment
(Protection) Second Amendment Rules 2009 published in Gazette of India dated 04.03.09.

(iii) During incineration of hazardous wastes the operation condition such as temperature,
air feed rate, retention time etc. must be met out to achieve complete destruction of wastes and to
avoid generation of toxic emission.

(iv) Incinerator shall be attached with efficient scrubbing system or particulate trap device to nullify the
effects of pollutants generated during incineration.

(v) Submit the monitoring report of pollutants arising due to incineration process. If the

emissions are not within threshold limit then a scrubber or a particulate trap device may be attached
with the incinerator to nullify the effects or toxic emissions from incinerator.

(vi) Generated incinerated ash should be analyzed after each shift of generation to ensure
that ash is not toxic in nature. Non toxic incinerated ash shall be stored and disposed off in secured
disposal facility.

(vii) The occupier or operator of a facility shall also comply with the terms& conditions
laid down in the permission issued for establishment of captive on-site incineration facility.

(viii) The authorized person shall follow the guidelines of Mr. R. K. Garg Committee title as "Storage of
incinerable hazardous wastes by the operators of Common Hazardous Wastes Treatment, Storage and
Disposal Facilities and captive H.W. incinerators". Published by CPCB - Hazardous Waste Management
Series : HAZWAMS/2005-2006.

Authorization as required under the Hazardous Waste (Management handling & Transboundary movement) Amended Rule,
2008 is granted to your industry subject to fulfillment of all the conditions mentioned above. For renewal purpose you shall
have to make an application to this Board through XGN at least Six months before the date of expiry of this Authorisation.
The applicant without valid Authorisation (for operation) of the Board shall not bring in to use any outlet for the discharge of
effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

'/ ; )

Consent No:H-45296,Hazd Validity:10/01/2021, Outward No:23151,07/02/2016, TPAV # S3ERICTIRSE Becretary )
Printed On : 26/12/2015 Digitally Signed (Physical Signature NOT requires) Page: 5/6 I
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89 1 Paryavaran Parisar, pal - 16 MP
Tele : 0755-2466191, 755-2463742

ANNEXURE - E

Authorization Order

(#utwamnsmm,zom/zow CCA-Re Apply CONSENNYQI-K1734 PCB ID: 19244

To,
The Occupier,
M/s. Lanxess India Private Limited,
Plot No. 256 to 261, Vill. Mehtwas,
Birlagram, Nagda ,
Dist Ujjain PIN- 456331 (M.P.)

Subject: Grant of Authorization under Hazardous and other Waste (Management & Transboundary Movement) Rule, 2016
Ref: Your Application Receipt No. 858703 Dt. 16/08/2019 and last communication received on Dt.05/11/2019.

With reference to your above subject, the application has been considered under the aforesaid Acts and existing rules therein. The M.
P. Pollution Control Board has agreed to grant Authorisation under Hazardous and other Waste (Management & Transboundary
Movement) Rule, 2016 Up to 31/08/2024, subject to the fulfillment of the provisions of the rule & CPCB guidelines issue in this
regard alongwith terms & conditions, enclosed with this letter

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: 256 to 261, Mchtwas, Birlagram, Nagda , Dist Ujjain (M.P.)
b. The capital investment in lakhs: Rs. 650 Crs

Enclosures:-

* Conditions under Hazardous Rules
* General conditions
Note :-

(1) This authorization is being granted without prejudice to the Criminal proceeding pending against the
industry in the Court of Law. This authorization in no way be taken as measures of proof that the industry
has not violated any pollution control laws at any time in the past. Hence, whatsoever may be decision of the
Hon’ble Court shall be binding to the industry and this Board.

(2) The hydrochloric acid generated from control arrangement shall be treated as hazardous waste and same
shall be handled and transported as per category 35.1 of the Hazardous and Other Wastes (Management &
Transboundary Movement Rules, 2016.

(30 The industry shall handle and manage the HCl (Hydro Chloric Acid) generated from the process and
scrubbing - Air Pollution control arrangements as hazardous waste as per CPCB guidelines and record in
this regard shall be maintained as per Hazardous and other Waste (Management & Transboundary
Movement) Rule, 2016

o o

aldly Gor o Pl Al

e-Signed On 20/11/2019 14:10:25 R.S. KORI

(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAYV # WORVMCK19W

e-Signed (Physical Signature NOT requires) Page:1/6 I
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Authorization Order

CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND
TRANSBOUNDARY MOVEMENT) RULES, 2016:-

FORM-2
[See rule 6 (2) ]

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO THE
OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL FACILITIES

1. Number of authorisation and date of issue :

2. Reference of application (No. and date) : COR-858703, dt: 16/08/2019

3. The Occupier, of M/s. Lanxess India Private Limited is hereby granted an authorisation based on the enclosed
signed inspection report for generation, collection, reception, storage, transport, reuse, recycling, recovery, pre-processing,
co-processing, utilisation, treatment, disposal or any other use of hazardous or other wastes or both on the premises

situated at 256 to 261, Vill. Mehtwas, Birlagram, Tehsil Nagda , Dist Ujjain , PIN - 456331, (M.P.)

Details of Authorisation

S.No. Category of Hazardous Waste as per Authorised mode of disposal or Quantity
the Schedules I, IT and III of these rules recycling (ton/annum)
or utilisation or co-processing, etc.
1. Used or Spent Oil (I1-5.1) To be sold to authorized Re-processors/ 6.000-M.T
Recycler authorized with SPCB.
2. Oily rages/DG-filters etc. (I-5.2)  M.P. Waste Management Project, Pithampur, 0.600 M.T.
Dist. Dhar (M.P.) or pre processing or Co-
processing.
3. Chemical-containing residue (I-34.1) M.P. Waste Management Project, Pithampur, 5.000-M.T
Arising from decontamination. Dist. Dhar (M.P.) or pre processing.
4, Sludge From Treatment Of Waste (1-34.2) M.P. Waste Management Project, Pithampur, 5.000-M.T
Water Arising Out Of Cleaning / Dist. Dhar (M.P.) or pre processing.
Disposal Of Barrels / Containers
5. Empty barrels/containers/liners (1-33.1) At Captive Incinerator or M.P. Waste 10.000-M.T
contaminated with hazardous Management Project, Pithampur, Dist. Dhar
chemicals /wastes (M.P.) or To be sold to authorized Re-
processors/ Recycler authorized with SPCB.
6. Ash from incinerator and flue gas  (1-37.2) M.P. Waste Management Project, Pithampur, 0.500-M.T
cleaning residue Dist. Dhar (M.P.) or pre processing .
7. Chemical sludge from waste (I-35.3)  M.P. Waste Management Project, Pithampur, ~ 2000.000-M.T
water treatment Dist. Dhar (M.P.) or pre processing .
8. Spent ion exchange resin containing (I-35.2) M.P. Waste Management Project, Pithampur, 8.000-M.T
toxic metals Dist. Dhar (M.P.) or pre processing .
9. Distillation Residues (I--20.3) At Captive Incinerator or M.P. Waste 5200.000-M.T
Management Project, Pithampur, Dist. Dhar
(M.P.) or pre processing
10. Chemical sludge from waste (I-35.3)  M.P. Waste Management Project, Pithampur, | 1500.000-M.T
water treatment Dist. Dhar (M.P.) or pre processing with due
permission from the disposal destination
SPCB.
11. | Any process or distillation residue  (I-36.1) CTSDF/Pre-processing. 3800.00 MT
12.  Any process or distillation residue  (I-36.1)  Captive Incinerator/CTSDF/Pre-processing. 2300.00 MT
13. | Any process or distillation residue  (I-36.1) ~ CTSDF/Pre-processing 5200.00 MT
14.  Spent Carbon or filter medium (I-36.2) M.P. Waste Management Project, Pithampur, = 510.000-M.T
Dist. Dhar (M.P.) or pre processing .
15. | Exhaust Air or Gas cleaning residue (I-35.1) M.P. Waste Management Project, Pithampur, ~ 6000.000-M.T
Dist. Dhar (M.P.) or pre processing .
16. | Oil And Grease, Skimming (I-35.4)  M.P. Waste Management Project, Pithampur, 5.000-M.T
Consent N&HLsPh3y (M.P.) or pre processing .

e-Signed (Physical Signature NOT requires)
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M.P. Pollution Control Board
E-5, Arera Colony

8 9 3 Paryavaran Parisar, pal - 16 MP
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Authorization Order

(1) The authorisation shall be valid for a period of 01/09/2019~31/08/2024

(2) The authorisation is subject to the following general and specific conditions (Please specify any conditions that need
to be imposed over and above general conditions, if any):

Incineration of Hazardous Wastes :

(i) The incinerator should meet the norms and monitoring schedule decided by the CPCB, New Delhi as
per "Guidelines for common Hazardous Waste Incineration" (Series HAZWAMS/30/2005-06).

(i1) Emissions from incinerator should confirm the emission limits prescribed by MoEF in. Environment
(Protection) Second Amendment Rules 2009 published in Gazette of India dated 04.03.09.

(ii1) During incineration of hazardous wastes the operation condition such as temperature,
air feed rate, retention time etc. must be met out to achieve complete destruction of wastes and to
avoid generation of toxic emission.

(iv) Incinerator shall be attached with efficient scrubbing system or particulate trap device to nullify the
effects of pollutants generated during incineration.

(v) Submit the monitoring report of pollutants arising due to incineration process. If the
emissions are not within threshold limit then a scrubber or a particulate trap device may be attached
with the incinerator to nullify the effects or toxic emissions from incinerator.

(vi) Generated incinerated ash should be analyzed after each shift of generation to ensure
that ash is not toxic in nature. Non toxic incinerated ash shall be stored and disposed off in secured
disposal facility.

(vii) The occupier or operator of a facility shall also comply with the terms& conditions
laid down in the permission issued for establishment of captive on-site incineration facility.

(viii) The authorized person shall follow the guidelines of Mr. R. K. Garg Committee title as "Storage of
incinerable hazardous wastes by the operators of Common Hazardous Wastes Treatment, Storage and
Disposal Facilities and captive H.W. incinerators". Published by CPCB - Hazardous Waste Management
Series : HAZWAMS/2005-2006.

A. General conditions of authorisation:

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes
except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being
granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible impacts
and also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines
on Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and
Penalty

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down
the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence

and its clean-up operation.
Consent No:H-50734

e-Signed (Physical Signature NOT requires) Page:3/6 I



M.P. Pollution Control Board
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Authorization Order

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of
authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and
Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year.

15. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off
scientifically so as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic
authorities for disposal to dumping site. If required.

B. Specific conditions:

1. The industry shall display the information on hazardous waste generated on notice board of size 6° x 4’ (in Hindi &
English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant,
including wastewater, air emission and hazardous wastes.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

3. The industry shall comply with the provisions of guidelines issued by CPCB for identifying the wastes and by
products.

4. The industry shall comply with the provisions of transportation and manifest system for hazardous wastes in
accordance with CPCB transportation guidelines.

Consent No:H-50734

e-Signed (Physical Signature NOT requires) Page: 4/6 I



M.P. Pollution Control Board
E-5, Arera Colony

8 9 5 Paryavaran Parisar, pal - 16 MP
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Authorization Order

GENERAL CONDITIONS :-

Non Hazardous Solid wastes:-

The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as not to
cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site. If
required.

Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As
Per CPCB. MoEF Guide
lines.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.
c¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act/ Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:H-50734

e-Signed (Physical Signature NOT requires) Page:5/6 I
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Authorization Order

Additional condition.:-

Packing, Labeling & Transportation of Hazardous wastes

(1) The occupier or operator of the Treatment, Storage and Disposal Facility or recycler shall ensure that the hazardous
waste are packaged and labeled, based on the composition in a manner suitable for safe handling, storage and transport
as per the guidelines issued by the Central Pollution Control Board vide - October 2004 & conditions issues from time
to time.
(i) The labeling and packaging shall be easily visible and be able to withstand physical conditions and climate factors.
(iii) The transport of the hazardous wastes shall be in accordance with the provision of these rules and the rules made by the
Central Govt. under the Motor Vehicle Act 1988 and other guidelines issued from time to time in this regard.
(iv) In case of transportation of hazardous wastes through a State other than the State of origin or destination, the occupier
shall intimate the concerned State Pollution Control Board before he hands over the hazardous wastes to the transporter.
(v) The occupier shall provide the transporter with seven copies of the manifest as per the colour codes as per rule 19(1).
(vi) The occupier shall forward copy 1 (white) to the State Pollution Control Board and in case the hazardous wastes is likely
to be transported through any transit State, the occupier shall prepare an additional copy each for intimation to such State
and forward the same to the concerned SPCB before he hands over the hazardous wastes to the transporter.
(vii) No transporter shall accept hazardous wastes from an occupier for transport unless copies 3 to 7 of the manifest
accompany it.
(viii) The transporter shall submit copies 3 to 7 of the manifest duly signed with date to the operator of the facility along with
the waste consignment.

Authorization as required under the Hazardous and other Wastes (Management & Transboundary Movement) Rule, 2016
is granted to your industry subject to fulfillment of all the conditions mentioned above. For renewal purpose you shall have
to make an application to this Board through XGN at least Six months before the date of expiry of this Authorisation. The
applicant without valid Authorisation (for operation) of the Board shall not bring in to use any outlet for the discharge of
effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

\ )
\Bﬁ A S
/I ' Tr]
cu/
€ striny ! =L @"y
e-Signed On 20/11/2019 14:10:25 R.S. KORI
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary

TPAV # WOIRVMCK19W

Consent No:H-50734
e-Signed (Physical Signature NOT requires) Page: 6/6 I
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LXS/NGD/HSE/2019/480

To,
Shri Malay Shrivastav Ji,

(The Principal Secretary, Environment, PWD, M.P. Government)
PWD Mantralaya, Room No. — First —F, VB — 2,
Vallabh Bhavan , Bhopal (M.P.)

Subject Application in prescribed Form - 12 for filing Appeal
against the authorization order passed by Madhya Pradesh Pollution
Control Board.

Reference : Your Authorization Order No. H-50734 issued on
20.11.2019 to LANXESS India Private Limited granted under the
Hazardous and Other Waste (Management and Transboundary
Movement) Rule 2016.

Dear Sir,

This is in continuation to our letter No. LIPL/NGD/HSE/2019/475 dated
10.12.2019, we are submitting herewith Appeal Form — 12 (attached
‘with this letter) against the “Authorization Order” passed by Madhya
Pradesh Pollution Control Board, Bhopal.

. Thanking you
Yours faith fully

For Lanxess India Private limited

Sanjay Singh
Vice President — Manufacturing.
Email — sanjayk.singh@lanxess.com

CC To: 1. The Member Secretory
M P Pollution Control Board

E-5, Arera Colony, Prayavaran Parisar,
Bhopal — 110 032

. The Regional Office,

MP Pollution Control Board,
17 Bharatpuri, Ujain (M.P.)

. The Sub -Regional Office,
MP Pollution Control Board,
HIG-1, Ingoria Road, Nagda (M.P.)

Date : 18.12.2019 I-A_Nﬂss

Energizing Chemistry

LANXESS India Private Limited

Registered Office :
LANXESS House
Plot Nos. A 162-164
Road No. 27, MIDC
Wagle Estate

Thane (W) - 400 604
Maharashtra, India

Tel. + 91 22 2587 1000
Fax + 91 22 2587 1287
infoindia@lanxess.com
www.lanxess.in

CIN : U24119MH2004PTC158377

Works :
Birlagram, Nagda - 456 331
Madhya Pradesh, India

Tel. + 91 7366 245104, 248735, 245447
Fax + 91 7366 246283
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LANXESS

Energizing Chemistry

HAZARDOUS AND OTHER WASTES (MANAGEMENT AND TRANSBOUNDARY MOVEMENT) RULES, 2016

Form Xll
FORM 12

[See rule 24(1)]

APPLICATION FOR FILING APPEAL AGAINST THE ORDER PASSED BY.STATE POLLUTION CONTROL BOARD

1. Name and address of the person
making the appeal: '

Mr. Sanjay Singh - Vice President Manufacturing
LANXESS India Private Limited
Birlagram,Nagda-456331

Madhya Pradesh , India

2. Number, date of order and address
of the authority which passed the
order, against which appeal is being
made: (certified copy of the order be
attached)

Authorization order No. H-50734

Issue Date: 20, November, 2019

Madhya Pradesh Pollution Control Board, E-5, Arera Colony,
Paryavaran Parisar Bhopal 462 016, Madhya Pradesh
(Certified Copy of the authorization order is attached)

3. Ground on which the appeal is being
made:

In Note No. 3 of the impugned
Authorization Order issued to us, it has been mentioned that -

“The industry shall handle and manage the HCIl (Hydro
Chloric Acid) generated from the process and scrubbing - Air
Pollution control arrangements as hazardous waste as per
CPCB guidelines and record in this regard shall be
maintained as per Hazardous and other Waste (Management
& Transboundary Movement) Rule, 2016

It is pertinent to note that there are two types of Hydrochloric
Acid that are generated and produced at our site at Nagda in
Madhya Pradesh. The two types of Hydrochloric Acid
generated at our site are through (a) scrubbing in incinerator
plant; and (b) manufacturing process.

In this regard we would like to mention that, the Hydrochloric
Acid generated from manufacturing process is our product
(which has been considered as a product by Madhya Pradesh
Pollution Control Board since 1989) and the same is directly
absorbed, purified and concentrated up to commercial grade of
31%. As such, the Hydrochloric Acid produced through the
manufacturing process does not fall under category 35.1 of
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Energizing Chemistry

Schedule-1 of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 and falls outside
the ambit of the definition of “Hazardous Wastes” as defined
in the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. We have previously
also informed the Madhya Pradesh Pollution Control Board
that HCL is our product and is not a hazardous waste.

Despite the above, we note that the Authorization Order
under appeal as issued by the Madhya Pradesh Pollution
Control Board has erroneously included and recorded the
Hydrochloric Acid generated and produced at our site
through manufacturing process, as a “Hazardous Waste”.

4. Relief sought for: We request that the Authorization Order be
amended/modified by deleting Note No. 3 from the
Authorization Order taking into consideration that
Hydrochloric Acid which is generated from manufacturing
process is not a “Hazardous Waste”.

5. List of enclosures other than the 1. Process flow diagram and process description briefing

order referred in point 2 against which | about HCL generation.

the appeal is being filed.: 2. Copy of Air and Water consent mentioning Hydrochloric
- Acid as product.

Sanjay S}ngh/
Vice President'Manufacturing

LANXESS India Private Limited
Birlagram,Nagda-456331
Madhya Pradesh ,India

Date: 18 December 2019
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ANNEXURE - G
Final Report

Pre-feasibility Study for Utilization of By-product
HCL at M/s. LANXESS India Private Limited

Sponsor:
M/s. LANXESS India Private Limited.

iﬁ'

NEERI

CSIR-National Environmental Engineering Research Institute,
Nehru Marg, Nagpur — 440020.

November 2022
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FOREWORD

Lanxess India Private limited (LIPL) has a manufacturing plant at Birlagram, Nagda,
MP, for production of organic chemicals using Toluene and Chlorine as raw materials
via chemical reactions that also generate HCL gas as a byproduct. The HCL gas,
produced in the main reactions of the processes is absorbed in water, purified and
further concentrated to 31% HCL acid that is sold as commercial product to industries.

Lanxess India Pvt. Ltd. desired to conduct a prefeasibility study (as adviced by the
Central Pollution Control Board) following CPCB guidelines to decide whether the
generated HCL can be categorized as product, by-product or hazardous waste as per
HWM Rules 2016 and had engaged CSIR-National Environmental Engineering
Research Institute (NEERI), Nagpur in November 2021 to carry out the study in
accordance with the prevailing guidelines issued by Central Pollution Control Board.

Studies were carried out by CSIR-NEERI during December 2021 to October 2022,
which involved site reconnaissance, examination of process operations, study of HCL
streams, HCL purification and concentration processes. This report highlights the
findings of NEERI’s study conducted to evaluate the generated HCL as by-product from
the chemical process and verification of any HCL (aqueous-liquid) discharge as
hazardous waste from the plant. Major observations, conclusions and recommendations
pertaining to these aspects are presented in this Report.

The co-operation extended by Lanxess India Pvt. Ltd. officials during various stages of
the study is gratefully acknowledged.

v

(A. N. Vaidya)
Director

Date: |0)1)) 20 22

Nagpur



Executive Summary

M/s. LANXESS India Private Limited (LIPL), is a German MNC, presently operating the
chemical plant situated in Birlagram, Nagda, Madhya Pradesh. Lanxess manufactures a
range of organic chemicals using Chlorine and Toluene, which also generate HCL as a
by-product. Lanxess purifies and processes HCL gas to 31% HCL acid (aqueous)
according to IS Standards BIS 265:1993 (Rev. 2010) and the HCL is sold to commercial
entities. NEERI has conducted this study to understand the generation as well as
utilization of this by-product HCL and also to evaluate if any other HCL waste is
generated in the plant that needs special disposal mechanism to strictly adhere to the
Environmental Standards of Pollution Control Board. The study was conducted after
detailed site visits to understand HCL related plant operations and activities in the
Lanxess premises. The conclusions and recommendations of the study are presented in
the report. General data supplied by Lanxess is incorporated in the report. No

confidential data is published in the report.
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Chapter 1: Introduction

1.1 Preamble

M/s. LANXESS India Private Limited (LIPL) is a German MNC, presently operating the
chemical plant situated in Birlagram, Nagda, Madhya Pradesh. The plant was
established in 1978 by M/s. Gwalior Chemical India Pvt. Ltd. (GCIL). LANXESS was
formed in India on July 1, 2004. LANXESS has acquired the Nagda site (from GCIL) in
Sep 2009.

LIPL is a leading company having specialty in chemical production and has a wide
experience in the field. The core business of LIPL is the development, manufacturing
and marketing of chemical intermediates, additives, specialty chemicals and plastics.
LIPL is listed in the leading sustainability indices Dow Jones Sustainability Index (DJSI
World and Europe) and FTSE4Good.

The following products are manufactured in the plant, using Toluene and Chlorine gas:

Table 1.1: Products manufactured in Lanxess plant, Nagda

Iicr)'. Product Qty / year (MT)
1. Benzaldehyde 19000

2 Benzyl Acetate 7200

3 Benzyl Alcohol 36000

4 Benzyl Benzoate 3000

5. Benzyl Chloride 54750

6 Cinnamaldehyde 3000

7 Di Benzyl Ether 3600

8 Sodium Benzoate 2500

9 Hydrochloric Acid 212400
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Some of the chemical processes employed in the plant to manufacture the different
products also generate HCL as by-product. The generated HCL is absorbed and is purified
further to make it a commercial-grade HCL product as per IS specifications. A prefeasibility
study was needed (as advised by the Central Pollution Control Board) following the CPCB
guidelines to decide whether the generated HCL can be categorized as product, by-product
or hazardous waste as per HWM Rules 2016. Identification of the other HCL containing
streams was also needed as waste streams for proper disposal to comply with HWM 2016
rules. Considering the expertise available with CSIR-National Environmental Engineering
Research Institute (CSIR-NEERI), Nagpur, LANXESS India Private Limited., had requested
CSIR-NEERI to submit a project proposal to carry out the required pre-feasibility study for
generated HCL.

1.2  Scope of Work

Keeping in view the requirements of the CPCB guidelines, the scope of the project

included:
)] Identification of all HCL containing streams generated in the plant facility,
i) Categorization of the identified HCL containing streams as useful by-product

streams or hazardous waste streams (per hazardous waste management rules
2016),

iii) Recommendations on end utilization of by-product HCL,

iv) Recommendations on disposal pathways for HCL containing hazardous waste
streams.

(This study was limited to HCL containing streams. No other waste was considered in this

study. No sampling and analysis was involved).

1.3 Site Visits:

NEERI scientists visited the LANXESS India Private Limited., Birlagram, Nagda plant
sites to understand the various processes and utility units. The visit details are given in
Table 1.2.
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Table 1.2: Visit dates of NEERI officials to Lanxess plant, Nagda

Date of Visit NEERI Scientists
09/01/2020 Dr. G. R. Kale

06/07/2020 Dr. G. R. Kale and Dr. A. N. Vaidya
07/07/2022 Dr. G. R. Kale

During the plant visit, different sub-sections of the plant were explored in presence of the
designated plant officials. All plant lines / processes / reactors /scrubbers / alarm systems,

etc. related to HCL were checked.

1.4  Geographical Location and Site Description

The Lanxess India Private Limited manufacturing plant is situated at Plot No. 256 to
261, Vill. Mehtwas, Birlagram, Nagda, Dist. Ujjain (PIN - 456331) in Madya Pradesh
state. This site, spanning more than 20 hectares is located around 125 kms away from
Indore city (Madhya Pradesh). The nearest Airport is Indore Airport and it takes about 3
hours by road journey to the Lanxess plant. The total plot area of the Project site is
23.468 hectare. The GPS coordinates and Google map location of the Plant is shown

below as Figure 1.1.
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Chapter 2: Conventional HCL Process Operations

2.1  Chemistry of Hydrochloric Acid (HCL)

Hydrochloric acid is a strong corrosive acid. Its chemical formula is HCL and is a gas. The
other name for hydrochloric acid is hydrogen chloride or Muriatic acid. Hydrochloric acid is
an inorganic chemical. HCL acid forms when hydrogen chloride gas dissolves in water.
Hydrochloric acid is a simple diatomic molecule, the chlorine atom and hydrogen connect
over a single covalent bond. The bond that exists between them is polar because the
chlorine atom is more electronegative when compared with the hydrogen atom. Hydrogen
chloride can be generated in many ways, and thus several precursors to hydrochloric
acid exist. In India, the commercial HCL is evaluated by IS Standards BIS 265:1993,
Rev. 2010 (Annexure A).

Hydrochloric acid, also known as muriatic acid, is an aqueous solution of hydrogen
chloride. It is a colourless solution with a distinctive pungent smell. It is classified as
a strong acid. It is a component of the gastric acid in the digestive systems of most

animal species, including humans.

Figure 2.1: HCL Molecular Diagram
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2.2 Chemical and Physical Properties of HCL
Table 2.1: Properties of HCL
Sr. | Chemical and Physical _
. Description
No. | Properties
1. | Appearance Colourless or shgh;ly yellow, fu.m!ng pungent liquid
or colourless gas with characteristic pungent odour
Gas, -84.9°C at 760 mm Hg (101 kPa); constant
2. | Boiling-point boiling Azeotrope with water containing 20.24%
HCI, 110 °C at 760 mm Hg
-114.8°C; aqueous solutions, -17.1°C (10.8%
3. | Melting-point solution); -62.25°C (20.7% solution); -46.2°C
(31.2% solution); -25.4°C (39.2% solution)
4. | Densit Aqueous solutions, 39.1% solution (15°C/4°C),
' y 1.20 g/ml, constant boiling HCL (20.24%),
5. | Specific volume Gas, 1/47-1/52 g/l
Soluble in water (g/100 g water): 82.3 at 0°C, 67.3
at 30°C; methanol (g/100 g solution): 51.3 at 0°C,
6. | Solubility 47.0 at 20°C; ethanol (g/100 g solution): 45.4 at
0O°C, 41.0 at 20°C; diethylether (g/ 100g solution):
35.6 at 0°C, 24.9 at 20°C
7. | Volatility Vapour pressure, 40 atm (4 MPa) at 17.8°C.
8. | Conversion factor mg/m® = 1.49 x ppm
Hydrochloric acid is very corrosive to the skin and
9. | Corrosivity mucous membranes and can cause severe burns to
any part of the body.
Reactivity Hydrochloric acid is extremely corrosive to metals,
10. including the following: carbon steel, stainless steel,
nickel, bronze, brass, copper and aluminum.
2.3 Conventional Routes for manufacture of Hydrochloric Acid

Production of Hydrochloric acid can be done by several methods. It is obtained from the

reaction of sodium chloride and sulfuric acid in a cast iron retort at elevated
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temperature. Although reaction starts at 150°C, the complete reaction occurs at about
600°C:
2NaCl + H,SO4 — NaySO,4 + 2HCI

Hydrochloric acid also is made by the Hargreaves process in which a mixture of salt,
sulfur dioxide, oxygen, and water are heated at elevated temperatures, between 430-

540°C. The reaction is exothermic and becomes self-sustaining:

4NaCl + SO, + O, + 2H,0 — 2NayS0,4 + 4HCI

Hydrochloric acid may be produced by hydrolysis of metal chlorides such as titanium(IV)
chloride:
TiClg + 2H,O —TiO, + 4HCI

Hydrochloric acid preparation takes place by dissolving hydrogen-chloride gas in water.
The water molecules take the hydrogen atom in HCI and put it away from the chlorine atom
when hydrogen chloride gas enters the water. This is known as the dissolution process

which forms hydrochloric acid.

Hydrochloric acid is usually prepared industrially by dissolving hydrogen chloride in
water. The large-scale production of hydrochloric acid is almost always integrated with
the industrial scale production of other chemicals, such as in the chloralkali
process which produces hydroxide, hydrogen, and chlorine, the latter of which can be

combined to produce HCI.
Hydrogen chloride is produced by combining chlorine and hydrogen:
Cl, + H, — 2 HCI

Since the reaction is exothermic, the installation is called an HCI oven or HCI burner.
The resulting hydrogen chloride gas is absorbed in deionized water, resulting in
chemically pure hydrochloric acid. This reaction can give a very pure product, e.g. for
use in the food industry.
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2.4  Brief Description of processes involving HCL Generation at Lanxess
Hydrochloric Acid is produced from the following 2 manufacturing plants namely,

e Benzyl Chloride and Benzal Chloride
e Benzyl Alcohol and Di Benzyl Ether

and is later concentrated to 31% in the HCL concentration plant.

Benzaldehyde and Sodium Benzoate manufacturing plant also produce HCL of 31%

concentration, which is directly sent to the Tank Farm.

A brief description of each process is provided in the following sections.

Exhibit 1: Benzyl Chloride Plant
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2.4.1 Benzyl Chloride & Benzal Chloride

Benzyl Chloride (BCL) & Benzal Chloride (BCL2) are manufactured by controlled side

chain chlorination of toluene by following main reactions in the same reactor.

CeHsCH3 + Cl, _— CsHsCH,ClI + HCI

Toluene Chlorine Benzyl Chloride  Hydrochloric gas
CeHsCH3 + 2Cl, —m—mm> CsHsCHCI,  + 2HCI

Toluene Chlorine Benzal Chloride Hydrochloric gas

Toluene and Chlorine are reacted to form chlorinated mass in the reactor. Hydrogen
chloride gas liberated during the reaction is cooled and absorbed in water to form 20%
HCL aqueous solution. The Chlorinated mass containing mixture of Benzyl Chloride
(BCL) and Benzal Chloride (BCL2) is distilled out in the distillation section to get BCI
and BClI; as products and intermediates.

PROCESS FLOW DIAGRAMN BCI PLANT

Figure 2.2: BCL-BCL2 flow diagram
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2.4.2 Benzyl Alcohol and Dibenzyl Ether

Benzyl Alcohol (BOH) is manufactured by Hydrolysis of Benzyl Chloride (BCL) at
elevated temperature. Benzyl Alcohol (BOH) also reacts with Benzyl Chloride (BCL) to
produce Dibenzyl Ether.

CsHsCHLCl  + H,O ——> (CxH5CH,OH + HCI
Benzyl Chloride Water Benzyl Alcohol  Hydrochloric gas

CsHsCH,OH + CeHsCH,CIl — > (CgHsCH»).0 + HCI
Benzyl Alcohol Benzyl Chloride Di Benzyl Ether Hydrochloric gas

Benzyl Alcohol and Dibenzyl Ether are separated out in the distillation section. Dibenzyl
Ether is used to manufacture Benzyl Acetate. HCL gas is produced in the reactions
which is absorbed in water in the same reactor and is further cooled and separated to
form 5% HCL solution. This dilute Hydrochloric acid (5%) is further processed to 31%
HCL (liquid) in the HCL plant.

BOH PLANT-HCL FLOW DIAGRAM

CONDENSATE WATER
RECYCLED TO REACTOR

WENTTO SCRUBBER

TOHCLPLANT

Figure 2.3: BOH flow diagram
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2.4.3 Benzaldehyde and Sodium Benzoate

Benzaldehyde and Sodium Benzoate are manufactured by hydrolysis of Benzal

Chloride and Benzo-trichloride by following main reactions.

CsHsCHCI, + Hzoé CeH5CHO + 2HCI
Benzal Chloride  Water Benzaldehyde Hydrochloric gas

CeHsCCl3  + 2H,0 — > CgHsCOOH + 3HCI

Benzo-trichloride  water Benzoic acid Hydrochloric gas

2CsH5COOH + Na,CO3 — 2CsHsCOONa + H»,O +CO,

Benzoic acid Sodium Carbonate Sodium Benzoate Water Carbon Dioxide

Benzal Chloride is hydrolysed in presence of acid catalyst to form Benzaldehyde in the
hydrolysis reactor. During this reaction, Benzoic Acid is also formed; which is
neutralized with Sodium Carbonate to form Sodium Benzoate. HCL gas is liberated in
the reaction, which is cooled in 3 stages and absorbed in 20% dilute Hydrochloric acid

to increase the concentration to 31%, which is further sent to the Tank Farm.

HCI PROCESS FLOW DIAGRAM FOR BCHO PLANT

Went to Scrubber

20% HCI

FromTank Farml ‘[

Yent to Scrubber
2% HCI
Tark
TH-18-03A
Chilled
MEG
Wartesr
Eor=l Corclermer
HCl Gag

Figure 2.4: BCHO flow diagram
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2.4.4 HCL Concentration Plant

HCL concentration plant consists of various unit operations to concentrate and purify
dilute HCL Acid received from the 2 plants to make it commercial sellable product (31%)
in accordance with 1S:265 standard. The 5% HCL stream is received from Benzyl
Alcohol plant into HCL concentration plant, it is further concentrated upto 8.5% by
process evaporators and again sent back to the BCL plant where it is again enriched to
21% in the HCL absorber section. This 21% HCL is fed to the HCL plant for extraction
and purification. Organic contaminants (traces of raw materials) are removed by toluene
extraction. The purified 21% HCL is further processed to make it commercial technical
grade 31% HCL. The liquid 31% HCL is passed through carbon beds for further
purification to remove the contaminants including organics. It is then sent to Tank Farm
(storage) for further dispatch to customers after routine quality check. The process flow
diagram of the HCL concentration plant is presented below in figure 2.5.

PROCESS FLOW DIAGRAMHCI PLANT

|
|
|
¥
LLE LY

PR R —— &

Tk Tark%
R To- 35 oa |

Pan

Figure 2.5: HCL Concentration Plant
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2.5 HCL Line — Colour Coding and MOC

HCL lines are colour-coded, according to the distinct colour codes in accordance with
industrial standards (table 2.2). All the pipe line conveying HCL having colour-coding

“Violet colour” for easy identifcation and flow direction marking.

Table 2.2: HCL Line Colour Codes

Sr. . First Colour Second
NO. Chemical Base Colour Code Band Colour Band

1 Hydrochloric Acid - 31 % | Dark Voilet (RAL 4008) - -

2 | Hydrochloric Acid - 0-3 % | Dark Voilet (RAL 4008) (So'%g""g;%‘; -
3 | Hydrochloric Acid - 4-6 % | Dark Voilet (RAL 4008) ?tﬁg"’;)'a'?%‘)’ i
Signal Red

4 | Hydrochloric Acid - 7-10% | Dark Voilet (RAL 4008) (three band) -

5 | Hydrochloric Acid - 20 % | Dark Voilet (RAL 4008) (nggu”rat')ar‘;ed‘; i

6 Hydrochloric Acid - Gas Black — HDPE line - -

The material of construction for HCL lines is also chosen according to the industrial
standards (table 2.3).

Table 2.3 : HCI Line MOC and Gaskets

Sr.

Fluid Piping Class | Gasket
No. Designation Code (MOC) Material Type Make
MSTL/HDPE TMP with
. PTFE+ | .
Hydrochloric (Mild Steel Non- insert AF-
1 Acid gas & HCL | Teflon lined) | Asbestos 160, Teadit Teadit / Gore/
Liquid 31% Or Sheet / -55x 6 KWO/Champion/Spitman

Concentration . . . mm , 55 x

(High Density | Teadit 9
mm

Polyethylene)

13
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-y

Exhibit 2: Colour Coding of HCL Lines

2.6 HCL Process Safety

Lanxess plant safety managers have put HCL alarms in places, wherever HCL
emissions are likely to occur. The HCL alarm is calibrated and checked regularly by the
plant authorities. Any HCL gas / vapour leakage beyond the permissible limit triggers
the alarm. The plant safety managers immediately take all the standard precautionary
measures to rectify the leakage. All the HCL alarms installed in the plant are of brand -
“Drager Polytron® 8000 Stationary gas detector (EC) with HCL detector” (procured from
Draeger Safety India Pvt. Ltd., Malad (West), Mumbai). A sample photo of the HCL
alarm is shown in Exhibit 3.

14
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Exhibit 3: HCL Alarm installed in HCL Concentration Plant

15
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Chapter 3: Handling of HCL Streams at Lanxess

3.1 HCL Streams

The HCL producing/transporting lines are completely sealed and no outlet in the lines is
provided. All the HCL line drain-points in the plant are blinded properly and sealed to
avoid mishandling and spillage of HCL. Sampling points are provided at regular
intervals in the HCL lines. All the HCL lines have a different colour coding system for
their quick identification. HCL gas generated in the chemical processes is cooled and
absorbed in aqueous absorber towers to enrich the HCL content in it. Further, the
leftover gas is passed through caustic scrubbers, in-which NaOH completely neutralizes
the left-over HCL gas. Sampling of Aqueous HCL lines is carried out regularly to
determine the concentration of HCL acid. During sampling, an excess HCL sample is
drawn by the analysis team; but after taking the required amount of HCL for QC
purpose, the excess HCL sample is added back in the process lines ensuring no-waste
HCL stream generation in the plant. The final HCL product is 31% conc. HCL liquid,
which is stored in the Tank Farm area and transported out of the plant as commercial
product. During the site visits, it was observed that HCL (gas/liquid) waste is not

generated in the entire plant.

16
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Exhibit 4: HCL gas Line going to Chiller

—~ il P

II
—

T

Exhibit 5: Balance Sample is being added back in the process
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Exhibit 7: Vent of HCL Gas Scrubber
(No vapour releases from the vent)
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3.2 Repair and Maintenance of Reactors/Lines

During the repair or maintenance of HCL containing reactors / lines, Lanxess follows a
standard procedure for zero HCL waste generation. The opening of a HCL drain point is
authorised by a Plant manager-level person only. The entire reactor/line is isolated and
HCL remaining in the line is drained and it is put in the appropriate HCL line of the plant
for reuse. This empty reactor / line is washed with water and this waste water is

neutralized before sending it to the common ETP.

Exhibit 8: All the Line Drains in the Plant are Blinded properly to prevent
mishandling and spillage of HCL

19
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3.3 Earlier Hazardous HCL Waste Generation

HCL was earlier generated due to incineration of chlorinated polymeric wastes in the
Inhouse incinerator. Entire Lanxess plant has only one incinerator in the premises. In
the incinerator, liquid wastes mainly Distillation Residues were burned at 1100 —
1200°C. The flue gas, leaving the furnace was fed to a waste heat recovery boiler to
generate saturated steam. The Flue gas also passed through a water-quencher
followed by water-absorber and caustic scrubber before allowing to release from stack.
A 32 meter height stack was provided as per CPCB norms and also equipped with
CEMS (Continuous emission monitoring system). The operation of the incinerator was
as per the MPPCB authorization. Incineration of chlorinated wastes in this incinerator
caused hazardous HCL waste generation. However, in 2020 MPPCB had instructed
Lanxess to stop incinerating of chlorinated polymeric wastes in the incinerator (Ref:
CPCB letter no. 991, 2020). Hence after 2020, the incineration of all chlorinated waste
was stopped and hence hazardous HCL waste generation was stopped in the plant. All
the chlorinated waste is being sent to a CPCB certified pre-processor (Green Gene

Environ Protection and Infrastructure Private Limited, Chittorgrah, Rajasthan).

The data of Chlorinated waste generated from BCL/BCL2 plant is regularly sent to
MPPCB by Lanxess (Table 3.1).

Table 3.1: Chlorinated Waste generated from BCL/BCL2 Plant

Year Generation of Chlorinated Disposal of Chlorinated waste to
waste pre-processor
2020-21 787.66 MT 769.85 MT
2021-22 643.17 MT 510.35 MT

At present, the incinerator is used for incinerating high calorific value residues of Benzyl
Acetate and Benzyl Benzoate plants (Calorific value - 6000-7000 Kcal/Kg), which do not
contain chlorine. Since it is liquid-waste incinerator, no ash is generated. Other details

about the incinerator are given in table 3.2 below:

20




Pre-feasibility Study ftazzaon of By-product HCL at M/s. LANXESS ﬁ@-"vt. Ltd.

Table 3.2: Details of Lanxess Incineration Plant

Liquid waste Incinerator (Capacity : 375 Kg/hr) Date of
Commissioning
Liguid-Waste Captive Incinerator with Incinerator Plant April 2012
waste heat recovery
Absorber Incinerator Plant April 2012
Alkali Scrubber Incinerator Plant April 2012
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Chapter 4: By-product HCL at Lanxess

41 By-product HCL

After thoroughly examining the production processes that generate HCL, according to
the chemical reactions taking place in the different process reactors, it was found that
HCL is generated in the “main chemical reactions” (desirable & intended) along with
other desired products such as Benzyl Chloride, Benzal Chloride, Benzyl Alcohol,
DiBenzyl Ether, Benzaldehyde and Sodium Benzoate. Hence, HCL gas is produced in
the “main chemical reactions” in the process and is not produced by any other side-
reactions (Side reactions are undesirable/unintended chemical reactions). According to
standards, By-products are materials that are produced as a direct result of the desired
chemical reaction and so they appear in the fully balanced chemical equation. Hence
HCL is produced as an integral part of the production process, in accordance of the
chemistry of favorable reactions. A further in-depth study reveals that the produced

‘HCL” does meet the criteria of “intended to be produced” by the chemical processes

and does not qualify “that the material is not intended to be produced, but gets
produced in the production process”; because HCL is a byproduct of the main desirable

chemical reactions.

According to the CPCB guidelines — “Waste” means materials that are not products or
by-products, for which the generator has no further use for the purposes of production,
transformation or consumption & “By-product” means a material that is not intended to
be produced, but gets produced in the production process of intended product and is
used as such.

HCL is produced as a byproduct of the main chemical reactions in the plant. The HCL
gas is a valuable product for Lanxess and it is purified and concentrated to the level of
Indian standards of HCL (IS 265:1993) and is transported out (sold) to the consumers of
HCL. Since each molecule of HCL produced in the Lanxess plant, is ideally accounted

in the salable commercial product (31% HCL), with due information submitted to the
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MPPCB, it is established that no HCL goes to “waste” and hence it does not meet the
criteria of Hazardous Waste in this case. Further the produced HCL, identified as a by-
product, is a suitable resource in its all the possible end use scenarios. Lanxess has
already obtained “Environmental Clearance for the Nagda site project” which mentions
288700 TPA production of Hydrochloric acid as a product (Annexure F-Ref. Order
number F. No. 1A-J-11011/350/2018-1A-II(l) from MoEF (Impact Assessment Division)),
hence it qualifies the by-product criteria of CPCB. HCL is manufactured in the plant and
the quality of HCL is checked (Annexure G) according to the IS standards (IS
Specification- 1S 265:1993 (Reaffirmed 1995, 2010) Revision 4). This HCL of 31%
concentration is stored in Tank farm area and is further transported in tankers and

commercially sold to companies.

4.2  Precautions taken for HCL Storage

e HCL product is stored in PVDF lined storage tanks.

e Appropriate dyke has been provided around the storage tanks with acid proof tile
lining.

e Breather valves have been provided to all the storage tanks to prevent escaping
HCL vapours to the atmosphere.

e Vents of all the storage tanks are connected with Caustic scrubbers.

e HCL gas detectors have been installed for detecting any leakages.

4.3 Precautions for HCL Transportation

e All the HCL tankers are equipped with GPS system.

e Link of GPS system has been shared with MPPCB.

e Monthly report about HCL sales, customer list with contact numbers are submitted
with MPPCB and local authority.
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Exhibit 9: Tank Farm area (Storage of 31% HCL) at Lanxess

4.4  HCL - Sellable Product & Quantity Data

HCL sales details along with customers list, customers address, contact person, contact
number, vehicle number, transporters name etc. on monthly basis are sent to MPPCB
RO Ujjain, SDM Nagda, Sub-regional office MPPCB Nagda. All the HCL tankers are
equipped with GPS system and the link of GPS has been provided to MPPCB, Bhopal
and Ujjain. The data of commercial sale of 31% HCL is regularly submitted to the
MPPCB. The data for the last few months is presented in table 4.1. Table 4.2 gives the
list of companies which buy 31% HCL from Lanxess.
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Table 4.1: Data of Commercial Sale of 31% HCL by Lanxess

HCL quantity (MT) Month
12,887 Jan-21
11,247 Feb-21
12,866 March-21
13,064 April-21
13,113 May-21
12,270 June-21
13,064 July-21
13,521 Aug-21
11,492 Sept-21
12,464 Oct-21
12,252 Nov-21
12,280 Dec-21
10,986 Jan-22
11,715 Feb-22
13,023 March-22
12,756 April-22
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Table 4.2: Major HCL Customers of Lanxess

Sr.

No. Customer Name Sector Intended use
Arcelormittal Nippon Steel, Pune Private Steel pickling
Bharat Oman Refinery, Bina Semi Gowt. D.M Water treatment

3. Bharat Petroleum Corporation Ltd., Mahul Semi Govt. D.M Water treatment

4. Hariyana Power Gen Co Ltd., Semi Govt. D.M Water treatment

Y nagar/Panipat/ Hissar
>. Hindustan Petroleum Corp. Ltd., Mahul Semi Govt. D.M Water treatment
6. HPCL-MITTAL Energy Limited., Bhattinda Semi Gowt. D.M Water treatment
7. Indian QOil Corp. Ltd., Mathura Semi Govt. D.M Water treatment
8. Indian Qil Corp. Ltd., Panipat Semi Gowt. D.M Water treatment
9. KEC International Ltd., Jabalpur / Nagpur Private For cleaning purpose

10. Krasoma Biochem, Pithampur Private Trader

11. Lupin Ltd., Mandideep Private Raw material

12. Manglore Refinery & Petrochem, Manglore Public Sector | D.M Water treatment

13. | mem Chemicals, Delhi Private Raw material

14. Narmada Gelatine Ltd., Jabalpur Private Raw material

15. 1 oil & Natural Gas Corp Ltd., Nhava Govt. Cleaning purpose

16. Prompt Enterprises Pvt Ltd., Dhatir Private Steel prickling

17. Ramagundam Fertilizer, Ramagundam Private Cleaning purpose

18. | sanchore Chemical Industries, Galifa Private Raw material

19. Sanvijay Infrastructures Private Limited, Private Steel prickling
Nagpur

20. Snigdha Basic Chemicals, Indore Private Raw material

21. Surya Roshni, Bahadurgrah/Malanpur Private Steel prickling

22. Unitech Chemicals, New Delhi Private Raw material

23. Uttam Galva Steel, Wardha Private Steel prickling
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Exhibit 10: HCL Road Tanker photographs with all Labels
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Exhibit 11: HCL Road Tanker markings as per IS Standards
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Chapter 5: Quality Assurance and Quality Control

5.1 IS Specification Quality Assurance for HCL
According to the information supplied by Lanxess, the Hydrochloric acid (31% HCL)
product manufactured at LANXESS India Pvt Ltd, Birlagram Nagda, District Ujjain (M.P)
is - Hydrochloric acid 31.0% (of Technical Grade), verifying the (BIS - Indian Standard)
IS Specification- IS 265:1993 (Reaffirmed 1995, 2010) Revision 4 (Page — 8, Table -1)
as per internal Lanxess as well as external NABL certified lab reports.

Table 5.1: IS Specification for HCL

IS Specification-IS
265:1993 IS test
St | parameter | unit | (Reaffirmed 1995, | Method | cATVESS i aNxEss |
No. 2010) Revision 4 Code & ption test method q y
(Page - 8, Table - Page No
1)
Pale yellow
Pale yellow to PROC-
1. Appearance NA yellow, clear liquid NA to yel_lovy, 000125504 Every Batch
clear liquid
Total acidity
(aS HCI), 0 B_2 B'2
2 percent by % 30.0 (Page -9) 30.0 (Page-9) | EveryBatch
mass, Min
Residue on
ignition, o B-3 B-3
3 percent by % 0.1 (Page -10) 0.1 (Page -10) Every Batch
mass, Max
Sulphates (as
H2S0.), o B-4 B-4
4. percent by % 0.1 (Page -10) 0.1 (Page -10) Every Batch
mass, Max
Iron (as Fe), B.5 B-5
5. percent by ppm 50.0 (Page -11) 50.0 (Page -11) Every Batch
mass, Max
Free Chlorine
(as CI), B-6 B-6
6. percent by ppm 10.0 (Page -13) 10.0 (Page -13) Every Batch
mass, Max
Free Bromine Annuall
; (as CI), o 10.0 B-6 10.0 B-6 (Externgl
’ percent by PP (Page -13) (Page -13) Lab)
mass, Max
Sulphites (as B-7 B-7 Annually
8. S0Oy), percent % 0.05 ) 0.05 ) (External
by mass, Max (Page -13) (Page -13) Lab)
Mercury (as ) ) ) ) Annually
9. Hg), ppm, ppm 3 B 111(5F;a9e 3 B 111(5F;age (External
Max Lab)
Total Organic PROC-
10. content, Max ppm NA NA 50.0 000125504 Every Batch
Sp.Gravity at ) PROC-
| 2s°c, Min NA NA 1.1470 000125504 | EVvery Batch
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The HCL (finished product) samples are regularly analysed for their quality. Attached is
a sample test report for finished product HCL (Exhibit 12).

M"XESS LANXESS India Private Limited
BIRLAGRAM NAGDA - 456 331 (M.P.) (INDIA)
Drergerg Oramvar)

O PHONE (073660245 104, 245447, 248735 Sales - 24843)
9 Purchese ¢ Sres 248500

2 FAX : N-'UM-‘MIIJ

“Test Report of Hydrochloric Acid”
Dats:

Customer's Name 3
Quantity t
Baich no. 3
Mode of pucking t
Tanker No.
Total No. of Packages
Top Seal No. 3
Bottam Seal No. t
Analysis report 3
SN Parameters Bpecification Observation
01 | Appearance Clenr, coloricss to light Complies
02 | Total Acidity [As HCL] % percent by mass, Min »= 30,0% 30.35%
03 | Sp. Gravity. at 25'c, min »>=1,147 1.148
04 | lron {as Fe), percent by mass, Max <= 50 ppm 2 ppm
05 | Free Chlorine (as Clj, percent by mass, Max <= [0 ppm NIL
06 | Pree Bromine (as CL), percent by mass, Max <= 10 ppm NiL.
07 | Residuc on ignition, percent by mass, Max <0.1% 0.015
08 | Sulphates (as H2S04), percent by miusa, Max <=0.1% 0.006
09 | Sulphites (as 502], peroent by mass, Max <=0.05 % 0.010
10
0

INTERNAL

Exhibit 12: Test Report of Hydrochloric Acid (final product)
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5.2 Process Sampl

ing Plan for HCL

The Lanxess QC Dept. regularly takes HCL samples from intermediate sampling points

in the plant and tests them for important parameters. These are presented in table 5.2.

Table 5.2: Hydrochloric Acid analysis for In-process sample

No. of Parameters
Plant | Samples Iron Free Sul [
- R : phate | Organic
per day Acidity | SP.Gr.@25°C | ) hient | Chlorine as SO, | Content
0,
BOH 5% As per As per As per As per In-house
Plant 3 IS IS 265:1993 IS IS IS GLC
265:1993 ' 265:1993 | 265:1993 | 265:1993
0, 0,
BCL 5 8% (I&SZO/O As per AsI|Soer Aslger Aslger In-house
Plant 265:1993 IS 265:1993 265:1993 | 265:1993 | 265:1993 GLC
21% &
BCHO , 31% As per Asper | Asper | ASPET | inhouse
Plant IS IS 265:1993 ) , , GLC
265:1993 265:1993 | 265:1993 | 265:1993
5% to 21%
HCL 5 ’ IS ’ As per Aslger Aslsper Aslger In-house
Plant 265:1993 | '° 2051993 | 5651903 | 265:1093 | 265:1993 | CLC
12 Nos.
In-Process Sample: Hydrochloric acid 5.0%
Sr. . IS LANXESS
No. Product Name Parameters Unit Specification Specification
Pale yellow to yellow,
1 Hydrochloric Appearance NA NA clear liquid
Acid 5% Total acidity (as HCI), o NA 45-55
percent by mass 0 ' '

Sampling Plan:

Sr. No. Product Name Sampling point No of Samples/day Samg'e?grgr:igt'ces
Benzyl Alcohol Plant 3 IS Specification-IS
. . Benzyl Chloride Plant 2 265:1993 (Reaffirmed
0,
' rydrochiorie Acid 52 Benzaldehyde 2 1995, 2010) Revision 4
HCL Plant 5 (C-1, page no.17)
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Exhibit 13: Sampling of 21% HCL
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Chapter 6: Conclusions and Recommendations

6.1 Conclusions

This project study identified all HCL containing streams in the plant facility and categorized
the identified HCL containing streams as useful by-product streams or hazardous waste
streams (per hazardous waste management rules 2016). No HCL hazardous waste
streams were observed in the premises and all HCL generated in the plant was processed
towards 31% HCL commercial product. The field visits were conducted during the study
for HCL specific operations and activities such as sampling, etc. to review the
generation as well as concentration of Hydrochloric Acid in the plant premises. This
study was limited to HCL containing streams. It was found that the produced HCL does
meet the criteria of “intended to be produced” by the chemical processes and is not
produced by any side-reactions or undesired or unintended reactions. Lanxess has already
obtained “Environmental Clearance" which includes 288700 TPA production of
Hydrochloric acid. CSIR-NEERI had also recommended testing of the 31% product HCL
from NABL Accredited labs. The reports from the 2 NABL accredited labs (Azis Lab and
Kadam Environmental Consultants - Annexure G) showed that the 31% HCL verified
IS:265 norms with traces of organic raw material contamination. The study concluded
that Lanxess is manufacturing the Hydrochloric acid and further selling it commercially
(adhering to Indian Standards IS 265:1993 (Reaffirmed 1995, 2010) Revision 4).
Therefore, as per the study, 31% HCL can be categorized as “by-product” of the

production process.

6.2 Recommendations
The following recommendations are advised for the HCL related process operation:

1. HCL containing reactors / lines need to be colour-coded frequently, so that the
colours do not rust away.

2. Any HCL leakage can also be detected by spraying dilute NH,OH at the suspected
site. Such portable dilute NH,OH sprayers can be made available to all shift
employees working in the plant sites.

3. HCL gas monitors may be fitted in more locations throughout the plant.
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. During the repair or maintenance of HCL containing reactors / lines, the line-HCL
must be collected properly and put back in the appropriate HCL lines in the plant.
Any washing water left after the cleaning/washing operation must be neutralized with
caustic or lime, and made pH neutral. Such water can be further sent to ETP.

. All HCL gas lines must terminate to a chilled water scrubber, followed by a caustic
scrubber and HCL gas monitor at the exhaust point of the caustic scrubber. The
HCL gas monitoring data and quantity of caustic soda consumption may be regularly
submitted to the MPPCB. The HCL alarms should be calibrated and checked
regularly. In event of triggering of HCL alarm, information must be sent to the
MPPCB. An online HCL monitoring system can be installed at scrubber outlets.

. The data of generation of commercial HCL in the plant, HCL tanker loading, HCL
sales with detailed QC reports must be submitted regularly to the MPPCB.

. The data of Chlorinated waste generated in the BCL/BCL2 plants and their disposal
to the CPCB authorised pre-processor must be regularly sent to the MPPCB
authorities.

. Commercial HCL (31%) manufactured and sold by Lanxess, adheres to the 1S:265
norms as per reports of NABL accredited labs also contains traces of organics
reactants used in the process. Detailed chemical analysis report listing all the
impurities present in the 31% HCL product must be made available to all the buyers.
. The process study concluded that HCL is generated in the process as a by-product
and hence Lanxess may request MPPCB to grant a “By-product” authorization to the
commercial “HCL product (31% HCL as per IS 265:1993) which is sold in tankers.
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ANNUXURE A - IS Standard for HCL

IS 265 @ 1993

Indian Standard
HYDROCHLORIC ACID — SPECIFICATION
( Fourth Revision )

1 SCOPFE

This standard esoribes  requiremcaois  and
m:ildhnd.i of samplipg 2nd test lor hydrochioric
acid.

1 REFERENCES

The ledian Standards listed below are mecessary
adjuncis w0 (his standard:

IS Nov. Title
266 : 1993 Sulphuric ackd { ikird revision )
1070 2 15992 Reagent grade water  rhied
revision )
1260 Pictarial nud:m? for handling
{ Part 1 3: 1973 and labelling of goods [ ffrsr
reiiniof )
2084 ; 1983 Methods for determination of
arsenic | second revision )
4505 ¢ 1968 Methods for random sampling
3 GRADES

There shall be following four prades of hydro-
chlosic acid:

&) Technical grade | Tech ),

b} Chemical pure grade ( CF ).

) Analytical reagent grade | AR ), and

dy Botler water grads [ BW ).

4 REQUIREMENTS
4.1 Description
4.1.1 Techrical Grade aud Bofler Warer Grade

The material hall be a clear, coloarless or light
yellow liquid free froms dire and othee visible

impurities,

4,1.2 Chemically Pave and  Aralyrical Reagend
(Fraue

The material shall be 8 colowrless fumisg lsquid
frec from dirt and other visible Impuritles.

4.2 The material shall alse comply with the
requirements givem o Table | when tested
according 1o the methods prescribed n
Anoex B, Reference to the relevant claose of
Annex B is given in col 7 of Table 1.

5 PACKING AND MARKING
5.1 Packing

8.1.1 The material shall be packed in contaimers
as agreed to betwesn the purchaser and the
urpgm' and swhject to the relevant provisions
of Red Tarif Mo. 18 of 1960 ifssued by the
Indian Railways rencd Msgecaton with
any alterations or additions made thereafter,

2.1.1.1 When hydrochloric acid is supplied in
screw-stoppered stone  bottles, glass carboye,
polyethylene carboye of hard-rubber drums, the
containers skall be fitted with leak-proof stop-
PErE.

5.1.1.2 Hydrochlorie acid of analytical reagent
grade shall be supplied in glass boltles or poly-
ﬂ:h.yl:n: confainers or glass carboys fitted with
hl_ﬁm‘? HDFPE or other suitable stoppere
HDOPE or other suitable caps aver

the stopper ie recommended

5.1.1.3 The botiles and jars shall be packed in
suitable peni-top packing cases. They shall be

in an wpright puumm on saw dast, straw,
chalk or dry earth, and the empty mmmdmi;
space shall alsa be Blled with the sams material
ir prevent movement, Carboys shall be packed
in snitable iron hampers or wooden crates, the
inierspace b:inﬁlau.ﬂiclmﬂy stnffed with whiting
H.nr.l'ﬂh; or other non-combastible absorbent
material.

5.2 Markisg

8.2.1 The packages shall be suitably marked in
red letiers moi less than 25 mm high ihwjl;?
the nome of the acid; i:l.d.h:u.l.ian of the source

manufacture; &nd the grade and

material. They shall prominentl
words “CORROSSIVE, EHNDLE ‘{’ITITJ
it g.ude. &c

5.2.2 In ¢ase of asalytical

actual analysis of the material with respsct to
ihe characteristics laid down in col 6 of Table-1
glenll also appear on the label,

£.2.3 The packages shall be labelied as shown
in Fig. 15 of IS 1260 ( Part 17 : 1973,
& SAMPLING

Representative sample of the material shall be
deawn and confarmity of a lot 1o the siandard
determined as prescribed in Annem .

nuu of the
llm
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15 265 : 1993

ANNEX B
( Clause 4.2 )

METHODS OF TEST FOR HYDROCHLORIC ACIT

B-1 QUALITY OF REAGENTS

B-1.1 Unless specified otherwise, pure chemical
and distilled water {see T5 1070 ; 1992 ) shall
b used in tests.

MOTE — “Pure chemicels” shall meen chesicaby that
do nod contaie impurities which afect (ke nesults of
anklysis

B-2 DETERMINATION OF TOTAL ACIDITY
B-2.0 Owutling of the Methad

A known mass of the acid is carefully dissolved
in water apd tirated apgainst standard alkali
using methyl oranges mdicator.

B-1.1 Apparatus
B-2.1.1 Lunge-Rey Plpetic

Lunge-RBey pipetie shall be of shape and dimen-
swns &5 shown in Fig. 1. If this pipetie is not
available, a weighing bottle of & glass ampoule
of the type shown in Fig. 2 may be used,

B-1.21 Reagenis

:B-é.z.t Standard Sodium Hydroxide Solution —
1N

B-2.2.2 Merkw Ovamge Indicator Sofution

005 g of methyl orange disolved in 100 @i of
Water.

B-13 PFroaccdare

B-231 If Langs-Rey pipette of an ordinary
weighing bottle is wsed for weighing the sample,
accurately weigh about 210 3 g of the material
il oat.

IF a glass ampoule is used, take sufficiznt amount
of sample in o beaker or flask, Slightly heat on
flame, the balb of the glass ampeule, previcusiy
weightd 1o the nearest 0°] mg. Immerse the
capillary end of the ampoule into the beaker, or
flask containing the tost sample and ensure that
the bulb i filled wp to about two-thirds of its
wolume during cooling (2 to 3 ml- approxis
mately 3. Withdraw the ampoule and carefully
wipe the capillary end with filter paper, Seal
the capillary end in an oxidizing Aame withows
loss of glass, Remove the glass ampoele From
the flame and allow to cool. Wash the en illary
and wipe carsfully with filter paper, Weizh the
ampouls to0 the nearest O] mgrand ealewlage
by difference the mass of the test portion.

B-2.3.2 If the sample was weighed in the Lunge-
Rey pipette or weighing hoitle, transfer :I:c

sample to a condeal flask and dilute to 100 m] with
waler. If the snmple was weighed in the ampoule,
place it inlo the comical containing 200
ml of cold watey, Stopper the flask apd while
cooling, shake to break the ampoule containt
the test portion, Keep cooling 2nd shaking until
the vapours are completely absorbed, Remove
the stopper and code it with water, collectin
the washings in the copleal Bask. By means o
a glass red, minge the ents of the amponks
and in particular the capillary which may have
remained inlact inspilc of shoking. Withdraw
the glass rod and wash it with water, collecting
the washings in the conical flask.

B-2.3.3 Add two drops of methyl orage indica-
ior o the solation in the beaker or fask and
titrale to the end point with standard sodium
hydrexnde salution.

All dimessions im mdllimerses,
Fra. 1 Lumce-Rey Preerri
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IS 265 ; 1993

ED =

o me—,

Fig. 2 SpHERICAL GLASS AMPOULE

B-1.4 Calcolniion
Total acidity {as HCIL ), ]
percent by mass - f...:'ﬂrj:_f 646
where
¥ e volume fin ml of standard sodiom

kiydroxide solution wed in fitration,

N = normality of standard sodium hydro-
xide selution, and

M = mass in g ol the sample 1aken for Lhe
Lesl.

BE-3 DETERMINATION OF RESIDUE ON
IGNTTION

B-3.0 Outline of the Metbod

A kmown mass of the acid is evoporated, dried,
and the residue weighed.

B-11 Reagent

B-L1.1 Coscendrated  Suiphuric
15 266 @ 1993,

B-3.2 Procedere

In & platiaum dish previossly ignited at BO0FC,
cooledin a desiccator andweighed , weigh 10 the
nearest 10 mg approximately 100 g of the Lest
sample, Evaporate mest of the asid { the fzal
volume should amount to about 5 to 10 @l ) by
carefally heating the dich comtalning the test
portion { ona sand baih, for example) in a
fuming cup beard, Then allow to cool to room

Aeid — See

temperatuce, add 1 ml of concentrated sulphuric
acid and heat to dryness. Place the dish con-
izining the reaidue in an electric furnace at
B0 4 5°C and keep ai ihis temperature for
aboil 15 minuwtes, Remove the dish from the
furnace, coel in o desicentor and welgh. Repeat
the keating, cooling and weighing to constant
FO&ES,

B-3.3 Calculation

Residue on ignition,

M, % 100
peréent by mass - —

¥
where

My = mass in g of the resldoe, amd

My = mass in g of the sample igken for the
{18

B-d DETERMINATION OF SULPHATES
B4.0 Ouilioe the Method

The sulphate in acid is precipitated as bariam
sulpbate, dried and weighed.

B-4.1 For Techuical and Boiler Water Grades
B-4.1.1 Reageais

B-4.1.1.1 Sodiwm carbonate — analytical reagent
grade,

B-4.1.1.2 Bariwm chloride seluilor — approxima-
tely 10 percent { miv ),

B-d.1.2 Procedure

Weigh to the mearest 001 g about 10 g of the
materizl (M)} in a porcelain dish; add 005 g of
sedinm carbonate and evaporate o dryness.
Molsten the resldoe with abour 1400 g of the
materlal aceurately weighed (My), add mi of
boiling water and filier, if necessary. Bring the
contents to boil over a low flame and &dd
showly, with stirring, 5 ml of hot barium chlos
ride solution. Boil the contenis for 2 misutes
and allew the precipitaie to setile for 4 howrs,
Filter the supernaiant Uguld ibrough a tared
glatered glase cracible (G Mo, 4] or & tared
Gooch erucible and transfer the precipitaie care-
fully into the crucible. Wash theroughly with
haot water till the washings are free from chlofide.
Hent the crucible at 105 to 110°C 1o consiant
TMASS-

B4.1.3 Calewdation

Bulphates | as HyS0, 1, 4300 M
PEESMLEY WS T M)
whers

M = mass in g of the precipitale,

M, = mass in g of the sample taken for the
test initially, and

M, — mass in g of the sample added sabs-
equently.
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1S 265 : 1993

1

F1G. 2 SpHERICAL GLASS AMPOULE

B-2.4 Calcolation

Total acidity (as HCl )
percent by mass

where

V = volume in ml of standard sodium
hydroxide solution used in titration,

N « normality of standard sodium hydro-
xide solution, and

M = mass in g of the sample taken for the
lest.

B-3 DETERMINATION OF RESIDUE ON
IGNITION

B-3.0 Outline of the Metbod

A known mass of the acid is evoporated, dried,
and the residue weighed.

B-3.1 Reagent

B-31.1 Comcentrated  Suiphuric
1S 266 : 1993.

B-3.2 Procedure

In & platinuta dish previously ignited at 800°C,
cooledin a desiccator andweighed , weigh 10 the
nearest 10 mg approximately 100 g of the test
samplc. Evaporate most of the acid ( the final
volume shouf: amount to about 5 to 10 ml ) by
carefully heating the dish containing the test
portion ( ona sand bath, for example) in a
fuming cup beard, Then allow to cool to room

V x N x 3646
s n

Acid — See

temperature, add 1 mi of concentrated salpharic
acid and heat to dryness. Place the dish con-
tzining the residue in an electric furnace at
800 4+ 3°C and keep at this temperature for
about 15 minutes, Remove the dish from the
furnace, cool in a desiccator and weigh. Repeat
the heating, cooling and weighing 10 constant
mass,

B.3.3 Calculation

Residue on ignition,

t‘!) x 100
percent by mass o ——

1
where

M; = mass in g of the residue, and

My = mass in g of the sample taken for the
test.

B-4 DETERMINATION OF SULPHATES
B-4.0 Outline the Method

The sulphate in acid is precipitated as barium
sulphate, dried and weighed.

B-4.1 For Techuical and Boiler Water Grades
B-4.1.1 Reagenis

B-4.1.1.1 Sodium carbonate — analytical reagent
grade,

B-4.1.1.2 Barium chloride solution — approxima-
tely 10 percent ( m(v ).

B-4.1.2 Procedure

Weigh to the pearest 001 g about 10 g of the
materizl (M) in & porcelain dish; add 05 g of
sodium carbonate and evaporate to dryness,
Moisten the resldue with about 1400 g of the
material accurately weighed (M), add mi of
boiling water and filter, if necessary. Bring the
contents to boil over a low flame and add
slowly, with stirring, S ml of hot barium chlo-
ride solution. Boil the contents for 2 minutes
and allow the precipitate to settle for 4 hours,
Filter the supernatant liquid through a tared
sintered glass crucible (‘G No, 4) or a tared
Gooch crucible and transfer the precipitate care-
fully into the crucible, Wash thoroughly with
hot water till the washings are free from chloride.
Heat the crucible at 105 to 110°C to constant
mAass.

B-4,1.3 Calcwlation

Sulphates ( as H,S0, ), $20mM
percent by mass L)
where

M w mass in g of the precipitate,

M, == mass in g of the sample taken for the
test initially, and

M, — mass in g of the sample added subs-
equently.
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B-4.2 For Chemically Pare Grade

B-4.2.1 Reapenis — a3 in B-4.0.1.

B-4.2.2 Procedure

Follaw the edure a3 given for technical
grade in 1.2, using abour 500 g of whe
material, welghed to the nearest (#01 g, instend
of 10 g.

RB-4.2.3 Cofewlagion — calculate a8 in B-d.1.3.

B-4.3 For Amalytical Reagent Grade
B-d. 3.1 Reagenis

B-4-3.1.1 Sodivwi corborale — analytical rengent
grade.

B-4.3,1,2 Hpdrochioric acid — approximately 1M,
sulphate-free.

B-4.3.1.3 Barium  chforide
mately 10 paroent { v ).

B-d L 1.4 Suwidard sedlphate solrerion

Dissalve 0178 g of potassiom s te in
water and peake the volume fo 1 (M ml.
Diilate 100 ml of this solution in a grédiated
flask to | 00 ml. One millilitre of the diluted
splution  contzinsg 0l mg of sulphate [ as
F500; )-

B-4.3.21 Progedure

Add 20 mfa&f sodium  carbonate to 20900 g of
the material amd evaporate to dryness. Take up
the residue with 5 ml of water and 0-5 ml of
hydrochloric acid, Filter, wash with water to
make up o0 [0ml and add | ml of barium
chloride solutson, Carpy out & control fest in the
same manner wiing 4 ml of standard sulphate
solution in place of the matercial. Stie the two
solutions and cofpare the turbidity prodisced.

B-d.3.3 The limit prescribed in Table 1 shall be
taken 28 not having been excesded If the turki-
dity produced with the materlal is not greater
than that produced in the control tesi.

B-5 DETEMINATION OF IRON

B-50 Two methods are prescribed, Method A
shall be the referee method and Method B the
altermative method.

B-5.1 Methad A | Bipyebiy] Meikod |
B-5.1.0 Churfine of the Methed

Trop is separated s coloured mmfl“ with2,2'—
bipyridyl and estimated spectrophotomerrically.

B-5,1.1 Apparatur
B.5.1.1.1 Pharomerer

Any spectropholometer suitable for measurc.
meent af & wavelength of about 52} nm, ora
photaslectric ahsorptipmeter.

SoRfion — Approk-
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B-5.1.2 Rempenis
B-5.1.2.10 D¥uee kpdrochlorie sefd — | B appra-

ximately.
B.5.1.2.2 Hydroxplammonium ghisride solutian

Dissoive 10 g of byrdroaylammonlium chioride
in water and dilute to 100 ml,

B-5.1.2.3 I, 2 -Hipyridp selution

Dissolve | g of 2, P-bipyradyl in 10 ml of dilute
hydrochloric neid (1 n) and dilate to 100 ml
with waler.

B-5.1.2.4 Srandard drom soluiion A

Digsolve 07022 g of lerrons ammonium sul-
phate [ FeS0, (MH), S50, 6H, 0 | in water in &
1000ml volumetrie flask, add 4 ml of concen-
trated sulphurie actd and make wp to the mark
with wates, One milltlitre of this soletion con-
tains 01 mg of iron ( as Fe ),

B-51.25 Stawdard from solusion &

Take 10D ml of the standard iron salution A
[ sew B-5.1.24 % and dilote to 1000 ml with
water in o | 000l wolumetriz flagk. This dilute
solotion should be prepared fresh. One millilitre
of this solution contains 0400 mg of iren {as Fe).

B-5.1.2.6 Anmmoniim aoélate solulion

Dhssolve 30 p of ammoniom acefaie in weier
and difute to 100 ml,

B-5.1.3 Procedure

B-5.1.3.1 Weigh accurately abour 50 g of the
sample in a platinum or sllica disk [ [00-mi
capacity ), place on & boillag water bath and
carefully evapornie to dryness, Cool, wake up
with 2 ml of dilute hydrochloric acid aad 23 ml
of water, and heat to facilifate dissolution.
Transfer quantitatively to a 100-ml one-mark
valumetric flask, dilufz to the mark, mix and
filter, if mecessnry. Transfer nn aligwot of the
sample solution 1:|:|r|la.i.11.i|15| betwean 90 and
500 pg of iron to & 100-ml one-mark yolumeiric
flask. Drilute to approximately 30 ml, if neces-
gary, and then add successively 2 ml of dilate
I:mﬂ’nu:h!nm acid solutlon, 2 ml of hydrozyl-
ammonium chloride solation and, alter 5 minu-
tes, & ml of ammoniom acetate soloton and
Tl 2, @ -bipyridyl solution, Dilate to the mark,
mix and for 10 minutes. Carry out the mea-
surement on ihe trophotometer Al & wave-
length of aboui 522 nm, adjusting the Instrument
o zero optical dengity using a5 reference ke
blank fest.

B-5.1.3.2 Blank léxi

A the same tme, carcy oul & blank test using:
the same procedars and quantities of all
reagents employed in the test.
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B-5.1.3.3 Prepare a calibration curve by taking
the quantities oF standard fran solution indica-
led below in a series of eleven 100=m] volumetric
fMasks:

Voluore af Standard  Corresponding Mazs

Tran Sofution B af from { Fe )
ml HE
0 [ Compensation

[ Sq:rh]:;nu i ’
i A0
130 L)
150 I 50
20 200
250 250
oo 350
-0 A0
a5 450
500 S0y

Add to each volumeiric flask an amount of
water sufficient 1o dilute to approximately 50 mi
then 2 @l of dilute hydrachloric acid solation,
Iml of hydroxylammonium chloride sohitien
and, afer & minuies, 5 ml of ammeniom acetate
eolution and 1 mi of 2, 2%-bipyridyl selution.
Drifwte v the mark, mix thotoughly and wait
fior 10 minuies.

B-5.1.3.4 Carry out the photometric measuses
ment a5 in B-5L.31, adjusting the instrument
to zero optical - demsity wsing as reference the
compensation solution. Prepare o calibration
cutve having, for t:u.m:plit, the iron Content in
micrograms per 100 mi of the standard matehing
solution 8% abscisea and the corfesponding
values of absorbance as ordinare.

B-5.0.4 Caleulaiion

Iron content { as Fe ),

i I o [IHD
percent by mass x 100

= V= M
where

M o= MAsE in %m‘ ron determined in the
allguot of sample solotion,

Foe volume in ml of the sample taken for
colowr reaction, and

M = mass ing of the material taken for
fest.

B-5.2 Method B [ Thiocyamate Method )
B-5.2.0 Duiliae of ihe Meihod

Tron is exwreeted with  batagolic potassium
ihiccyasate nnd estimated by comparing calari-
meirically.

B-5.2.1 Appanains
B-5.2.1.1 Nessler cplinders — 50-ml capacity,

B-8.22 Resgents
B-5111 Ammonfum paradphaie

B-5,2.2.2 Butaiclic potarsivem rhiocpamate soluiion

Dizeolve 10 g of potassium 1hiccyanate in |0 ]
of water. Add sufflciest u-bgiamol 16 make
to l]l]EI ml and shake vigorowsly till the solution
is clear.

B5.2.2.% Spamdard fron sofotion B

Take 100 ml of standurd iron i

{ e B-5.1.2.4 7, add dilote p:rmmi.ur:glr‘;}::{;%g:ﬁ
nale solution {02 percent, sy § until a shighe
pink colour persists afier sticring and dilute to
the mark ina | 0Meml wolumetrie fask, This
dilute solution should be prepared afresh. One
millilitre af this solution contains 0-0] mg of
irem ( a3 Fe ).

B-8.2.3 Procedure

B-5.2.3.1 For technical and boiler water grades

Drilate 1400 g of the wechnical grade material
{ 2000 g in case of boller water grade § to 104
m! with water. Transfer 10 ml of this sohition 1o
8 Messler cylinder, add about 30 mg of ammio-
pium persadphate, boil for & few minwtes, coaol
and 1% ml of hutanolic potassiom thigoya-
nate sclution. Make up to 30 ml, shake
vigorougly for about 3 ceconds and allew the
layers 1o separate. Carry out @ controel test in
anothier Messler cylinder using the same FEAgEnts
nnd maintaining the same total volume with 2 m)
dilate  bvdroehboric acld and 2 ml of the
stapdard lron =olaion B in qﬂact— of the matesia!.
Compare 1he inteasity of the colowr produced
in the butanel lavers in the two oylinders,

B-52.332 For chemivally pure grade

Weigh 30 g of the material and evaporate i
almost o dryness. Ddilate of w0 30 ml, add abowt
4 mg of ammoeniom persulphate and 15 ml of
butanslic potassiam thiocyasate solution. Make
up 1o 50 mb, sheke vigorously for abowt 30
seconds and allew layers 1o separate. Carry out
& contro] test in another Messler oylinder wsimg
§mh of standard iren solution B. Compare the
infensity of the colowr produced in the butanol
Inyers ip the two eylmders.

B-5.2.3.3 For analytical reagens grade

Carry out the test ns given for chemically puse
grade in B5.23.2, using Zml of the standard
irom solution B for the conirol test,

B-5.14 The limit prescribed in Table | shall be
tnken ns not having been exceeded if the
intensity of cobour tced with the material
it ot greater than that produced in the control
fest.
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B-& DETERMINATION OF FREE CHLORINE
AND BEROMINE

i=6.00 Cruilime of the Methad

The material i shaken witn potassium iodide
starch solmion and estimated jodimetrically.

B-fi.1 For Techoical Grade

B-6.1.1 Heagenss

Bf.1.1.1 Porassium jodide — crysials.
B-6.1.1.2 Srarch solution

Muake :?utt of 03 g of starch with 2-5 ml of
water, Pour the in small guantities imto
200 ml of water. il for 15 mimutes with stir-
ring. Preserve in small containers previously
sterilized in boiling water for 2 hours,

B-E.1.1.3 Potastivm iodide solution — 10 percent.

.;?'jﬁ:;!]']'d Enmdard sodivne thiosud plure rolutlon—

B-6.1.2 Frocedure
B-6.1.2.1 Preliminary et

Flace about 20 ml of the iest sample in a 100-ml
comical flask, add 50 ml of water, one crysinl of
podussivm iodide, 05 ml of starch solotion and
stir. If & blug coleur indicating iodine liberalion
appears, [ollow the procedure prescribed
i B-5.1.1.1 for determination of free chlorine
and bromine. If no coloor appears, proceed fof
the determinntion of sulphites as in B-T.

f6.1.22 Fill 2 ground glss sioppered weighin

baotile n-ilhdtut:-;;mp]s and wh.‘:uﬁ flion o
npprogimat B 1ghs y dillerence to
the nearest lgm:. ﬁmia teat portion to
p conical Bask fivted with prownd glass stopper
af capacity 300-ml containing 100 mi of water.
Sropper the flnsk and cool, Add to the conical
flask, 1040 mi of potassiom iodide solution,
SLOPPEL and flask and shake, Allow to stand fop
7 minwtes and then add 1 ml of starch solation,
Allow 1o stand for two minutes and then titrate
with standard sodivm thicsulphate solation until
the blue colour disappears,

f-6,1.2.% Since iron mayv interfere in the deter-
mipation, carry out a blask determination using
100 ml of water, and adding (ot a waler-soluble
ferpic iron =8l equivalent fo that contained in
50 g of the sample. Add other reagents as added
o the sample. Subtract the wolame of sodiam
thicsalphate solution reguired for titration From
the volumme required with sample [ B.6.1.2.2 ),

B-6.1.5 Celeulation

Free chlorine and bromine

{ 83 Cl ), percent by mass = = M x 100
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wWhnere

F = valume it ml of 001 sedium thissulphats
eilation used im tifration | corrected
for tha/klank);

m = mass ln g of chlorine corresponding Lo

1 ml of 01 sodiom thicsulphate solution
( theoretical wvalus, 1 ml = 04003 55 g
of Cl ); and

M = mas in g of the test portion.

B-6.2 For Bailer Water, Chemically Pure amd
Analyiical Reagent Grades

B-6.2.1 Apparafus

B-6.2.0.1 Microburesic

B.6.2.2 Reagenis

B-6.2.1.1 Cadmium fodide solution

Diszolve 92 g of cadmivm - jodide in 00 ml of
WaLEr.

B-6.2.2.F Starch selufion — See B=6.1.1.2,

B-6.1.2.3 Stamdard sodium thissulphaie solerions —
005 W apd 0005 M,

B-ir2.3 Procedire

Dilute £ ml of the material with 20 ml of freshly
boiled and cosled water. Add 1 ml of cadmiem
indide sohagion and 1 ml of starch solotion, and
allow to stand in the dark for 10 minetes.

B=b.2.4 The limit prescribed in Table 1 chall be
taken as nol having besn exceeded if any blue
cilout prodiced on irenting ihe material as
in B-6.2.3 i discharged by the addition of not
mare thas 005 ml of 0705 M sodigm thiosulphate
solution for chemically pure grade. not more
than (+125 ml of 0003 N sodium thicsulphats
solution in the case of boiler water grade and
not more than 05 ml of 0-003 M sodium thio-
sulphate salution i the case of analytical
reagent prade.

B-7 DETERMINATION OF SULPHITES

B-T.0 Duiline of the Meitod

The material is shaken with standard iodine
solution and estimated Lodimetnically,

B.7.1 For Baoiler Water, Technlcal and
Chemically Pure Grades

B-7.1.1 Reagems

B-T.LL1 Srasdard  fodine  sodption — 0] B,
freshly standardized.

B-T.0.1.2 Srandard sodive felosiphate sehtion —
0-1 M freshiy standardized.

B-T.1.0.3 Simrch sofution — Ses Befi.1.1.2.
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B-7.1.2 Frocedure

Introduce successively into a 500 ml glass atop-
pered comical flask 100 ml of freshly boiled
witer and I ml of standard ioding salution,
Add, while coollng, abowt 50 g of the material
weighed 10 + 001 g. ﬁwﬂpzr the flask, mix and
after 2 minutes titrate the excess indine with
stundard sodium thiosalphate solution, adding
5ml of stacch solation towards the end of the
liteation,

B-7.1.3 Caleulation

Sulphives { as 50y ),

percent - 0330 —F)

M

where

¥ = volume in ml of standard sodium thio-
sulphate solution used in titration, and

M = mass in g of the material taken for the
test,
B-7.2 For Analyiical Reageol Grade

H-7.2.1 Reagemts

B-T.2.0.1 Potessivm foding solurion — 1 pes ceal
{mw).

B.7.2.1.2 Standerd jedive soliwian — 0-01 .
B.-T.2.1.3 Staveh sobution — See B=6.1.1.2.

B-T.2.2 Procedure

Fo 400 ml of freshly boiled and cooled water,
add 1'5ml of poiassium iodide selution, 5 ml
of hydrochloric acid and 1 ml of starch solulion
and titrate with 001 M jodine solution to a faint
permanent Blise colour, Add 100 g of the sample
and titrate with 001 M jodine selabien 1o the
same end point- The limit l:ll-'l?-‘-l"lhﬂﬂ jin ‘Table 1
shall Ia-r-mim as not having been exceeded if
not more then 023 mi of 00 M iedine is
requbred fior the titration.,

B-% DETERMINATION OF HEAVY METALS
B-8.0 Outline of the Methed

The presence of heavy metaks is indicated from
the turbidity formed when hydrogen sulphide is
pasied throwgh the material:

B-#,1 Apparoius

B-8.1.1 Messler Cplinders — 50 mi capacity.
B-8.2 Heapeois

E-85.2.1 Ditwe Hydrochioele dofd — 121 { wiv b
B-8.2,2 Mnlute Ammoniy Solurion

Crilete 280 ml of strong ammenia solution to
1 000 mil with water,

B-8.2.3 Dilute Acetic Acid — Dalute 283 ml of
acetic ackd to | ODO ml with water.

B-B.2.4 Stendard fron Selwrlan — See B-5,1,24.
B-8.2.5 Srasdard Lead Sofirion

Dissolve <160 g of lead pitrate in water. add
1 ml of concentrated nitric acid sid make up
the solutipn to 1000 ml. Pipette out 10 ml of
the zolution nnd dilete in ta 100 ml with
wiier. One millilitce of this selotion containe
001 mg of beac { as Ph 3.

B-8.2.6 Hydrogen Swlphide Fas
B-8.3 Procedars

Accurately weigh 25 g of the meterial in the
case of boiler water grade, 10 g in the case of
chemically pure grade and 30 g in the case of
analytical reageni grade in a platinom or silica
arwcihle { 100-ml capacity ) and evaporate Lo
dryness on & stenm bath, " Dissolve the residuwe
'I:-I' bheating to boiling with &8 mixture of 3 mt
dilate hydrochloric acid and I ml ol water.
Cool, dilute with 20 ml of water and transfer 10
8 Messler cylinder. Add 10 ml of diluie amme-
nia solution and standard iron solotion eguiva-
lent 1o the amount of iron present in 50 g of the
sample as determined in accordance wich B-5,
and make the volume to¢ 50 ml with water. Tn
goother Messler cylinder, fake 3 or 4 ml of
standnrd lead solution nccording as the material
is of boiler water grade, chemically pure grads
af analytical reagent grade. for copirol test.
Add 3ml of dilute acetic acid solution, the
eafe amousl of sgtandard ifon solution as tnken
in the case of sample, and 10 ml af diluie
ammonia eelotion. Make the volome to 50 ml.
Pass hydrogen sulphide in boih the Messler
cylinders lor & few seconds,

B-8.4 The limit prescribed in Table 1 shall he-
taken as ot having been meeeded if the
turbldity produaced in the test with the sample-
is nol preater than that produced in the control
1eal,

B DETERMINATION OF ARSENIC
B8 Cuiline of the Meihod

Arsenic s extracted with silver diethyl dithio-
carbamale a5 a red complex and measured
apectrophotometrically,

B-%.1 Tzke a sojtable quantity of the material
0 That the test solution contams 1 to IO B of
arsenls in & linal vologme of 50 4 0-5 ml, Deter-
mine arsenic by =lver digthyl dithiocarbamate:
method as prescribed in 15 2088 ; 1083,

B-10 DETERMINATION OF AMMOMITIM
COMPOUNDS

B-10.0 Owiline of the Method

The material is made s]ightl'_r alkaline and
sbhaken well with Messler's reapent and the
colowr developed 15 compared with a standard.
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B-10.1 Rengents

B-10.11 Sedisen  Hydroxide Sefution — 3 M,
ammaonia-free.

B-10.1.2 Simmdard Ammonivm Solution

Disselve 297 g of ammonium chlotide in water
and dilute 1o | GO0 ml. One millilitre of this
solation coptaing | mg of ammonium. Dilute | ml
of this solution to 100 m] with watér immedia-
tely l{:l’n‘r: us= i¢ get 00l mg of ammonium
Per ml,

B-11.1.3 Nemsler's Reagent

D¥issalve 35 g of potassium  lodide and 1235 g of
mercuric chloride in 00 ml of water and add a
satgrated solotion of mercuric chlonide until &
s.Lig.thcrmau.-:M precipitate is produced. Then
add 120 g of sodiom hydroxide and Jdissoloe.
Add o little more mercuric chloslde scletion
apd sofficient water (o make up to 1000 ml.
Shake the solation occasfomally for several days.
Allow to settls and decant the clear liguid,

B-10.2 Procedare

Diluge 28 ml ( 3-3 g ) of the material to about
20 ml with water and add sodium bydroxide
solution until alkaline 10 litmas p:Jp:r [ aboawt T
ml is required ). Dilute to 50 ml with water.
Prepare a standard by diluting 1 sl of standard
smmonium selotion o 50 ml with water. To
boih solutions, add 2 mil of Messler’s reagenis
and compare after 1, minote.

B-10.% The limit prescribed im Table 1 chall be
taken as not having been exceeded if the yellow
colouration produced, if any, with the teat
material i notl deeper than vhat of the sieopdard,

B-11 DETERMINATION OF MERCURY

B-11.0 Two meihods bave been specified,
namely, dithizone method and mercory analyzer
method, In case of dispuate, The mercury analyzer
method shall be taken as the referos methesy.

[B-11.1 Dithizome heihod

B-11.0.0 Owiline of fhe Meghod

Wercuric mercury forms a complex with dithi-
zone in the form of oramgefred colour depending
upom its concentration.

B-11.0.1 Reageats
B-11.1.1.1 fHrhizome

“Concentruted stock solution | 2% 4o 30 mp ) in
500 ml of chloroform; 25 mg of dithizone is
dizzgnlved in 100 ml of chlorolorm and extracted
with 250 ml of 2 M ammmonia, Most of the dithi-
zone will pass inte the aqueous laver and change
colowr from green to oraope. The oxidation
products and contaminants are cetained in the
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chbloraform layer which is separated and discar-
ded. 500 ml of chloroform are added to the
agueoyps layer in the separating funnel and the
solution i mized with 6 ml af placial acetic
acid and  gradually 1 : 1 sulphetic acid is added
till the orangs se lozes fs colour. The
solution iz shaken well. When precipitated dithi-
zong dissolved im the chloroform r, this i
separated and filiered. The volome 2 made up
to 300 ml and the sololion is stored in an amber
coloured  bottle.  Stability of the prepared
reagent i3 10 days.

B-11.8.1.2 Diluied dithizons

Dvilute 2 ml of the concenirated dithizone

solution to 100 mil with chloroform (1 ml =

Il ;nil:m]nm aof Hg . Stability of thiz reagent ia
ny.

B-11.1.1.3 EOTA (| F percent )

TDhssolve 5 g of dissdium salt of EDTA in 100 ml
of water,

B-11L1.0d4 Forassium
percent { miv L

B-11.1.1.5 Sodium geerate buffer { pHF 5

Weigh 36 g of sodiom acetate and dissolwe in
water. Add 34 mi of glacinl acetic acid. Make
up to 100 ml with water.

B-11.1.1.6 Swlphuric acid — 10 percent.

B-11.1.1.7 Srandard mercwry soludion {1 mf =
I microgram of mercury )

Drissalve 01354 g of pure mercuric chloride in
water and make wp to 1000 ml. 10 ml of this
splution is further dilated o § 000 ml. | ml of
this solution contains | microgram of mescwry.

B1LLLB Ammionia sefelion — 1 4,

B-11.1.1.% Porarsium
([ 4 percani .
Dassolwe 4 g of potassium permanpganate in 100
ml of water.

B-11L.1.1,10 Hydroxylamine hydrockloride { 2 per-

cent )

thiocyanare sofution — 10

PEFMENE T soindinmn

Dissolve 1 g of hydroxylamine hydrochloride in
104 m] af water.

B-11.1.1.11 Chfaraform

B-11.1.1.12 Glaciy! acesic acid
B-11.1.2 Frocedure

Meutralize 10 ml of the sample with | ; 4 ammo-
nia salution in a 250 ml beaker. Add 10 ml of
10 percent sulphuric agid followed by 1 ml of 4
pereenl potassium permanganate solution. Digest
the same for hall’ an kour, cool apd neutralize
the excess potassium permanganate’'with 2 pers
cent  hydroxylameonium  chloride  solution,
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Transfer the solotion in a 500-ml se nra.n'ng{.
fanmel, Dilate to° 00 ml, How add 10 ml ¢
sodium neetate buffer, 10 ml of 3 percent EDTA
golation and 2 ml of I peroent potassiom thio-
cyanate solution. The solution is now saturated
with 5 ml chloroform. Drain off the arganic
layer. Add 5 mlof glacial acetic acid and mix
the salution theroughly. Mow add diluted dichi-
zane solution 1 ml = 1 macrogram of 'I'-!'j_:| in
smnll qu.l.r:li.Li.e: wnd extract separately tilf the
dithizone solulion remains green in colour,
Collect the dithizone extract and mol the volume,
By known quantities of standard mereury solu-
tian, running a blank and (ollowing the same
method of extraction standardized the dithizone
et

B-1L.1.3 Calcwlation

Mercury | a4 Hg ), ppm = E o N

0= 4

where
e volgme in @l of dithizone solugion,

W = sirength of dithizone solation in ug,.
and

d &= relative density of hvdrochloric acid
B-11.2 Mercury Analyzer Method

B-11.20 Ouilire af the Merthod

Mercury anzlyzer works on the principle of cold
vapour silomic absorpion trometry tech-
aigue, . Mercury ions are reduced 1o slemental
gtnte by stannous chloride and the solwtion is
slirped  viporsusly o that an  equilibriom is
achieved between the mercury in solution and
air phase. The vapouar s then purged info the
absorplion cell which is located in the lighs
path of the spectrometer.

As the cold vapowr absorplion technigue of
mercary 15 based on ahsorption of U‘!_' radiation
by mefcury atoms, all substances which abserb
UV radiation will cause the posifive efoof,
Vapours of organic compounmds like aleohols,
ketones, esters, apd acids and water also abserh
UV radiation. These can be avolded with suit-
gble trap provided along with the lnstrument.

B-11.2.1 Merewry ir the Chermically Pure Grade
B-11.2.1.1 Apparaiur
Mercury analyzer BC MA)SE00 A or equivalent,
B-11.2.1.2 Reagenis

a) Nitele geid — 10 pereent { vv ),

b} Stamdous chloeide — 20 g in L0 percent
hyhrochloric aeid ( m)r ),

¢ Polassime  permangeidie — 1 percent

[ atfe )

d) Hydroxylaming hpdrocklaride —= 10 percent
[ mifv ).
e} MNitrie eofd — § percent -[ nmefe ), pnd
£} Porassiven dickeomiate solution . 1 percenl
{ mj¥ ).
B-11.2. 1.3 Preparaiion of somple solfunion

Take 50 ml of the sample ina 100 ml siandard
volumetric flask. Add potassium permadganats
solutlon  dropawise till the purple colow
remaging, add 2 1o 3 drops of concentrated mitric
acud, Keep il for 5 to 10 minuves afier shaking
flask. Decolowrize the solution by addisg
hydroxylamine  hydrochlonde solution drop-
wige,  Make up the volame o 0D ml with
mercury free waler.

Similarly, make the blank solution 5 It S, 1 by
wsing 50 ol mercury free water mstead of
hydrochloric agid and using the same quantiny
of reipgenis.

B-11.2.1.4 Preparation of Standard Graph
a) Preparation of steck soluiion

Drizsolve ©0135 4 g of mercuric chloride AR
or GR grade in 25 ml of 2 percent of nitric
acid { vfe ). Add Zml of 1 percent { mv)
potassium dichromate solution of and make
up o 100 ml with 5 percent nbtric achd

[ ek
| ml of this stock soletion = | mg of Hg.
b) Preparation of sfandard solution

By successive dilwtion of the above stock
solution, prepare the standard salutbon of
1l = 100 nanogram of Hg, keeping & pei-
cent miwrie acid { ®v) nnd P10 percent
tassivm dichromate { m)v ) concentration.
is standard solution is generally stable for
a pericd of at l=ast one month.

c) Procedure

Using the above standard sslution, flnd out
the transmisslon for 10, 20, 44, &0, &0, 100,
120, (40 and 130 panogram of mercary. By
following  the procedure Prescribed
in B-11315, prepare the standard pgraph
indicating Hg in ng agninst nhsorbance.

E-11.2.1.5 Procedure

Add & ml of 10 peroent nitric ackd and 2 mi of
stannous chloride solution 1o the reaction vesscl
and siir ithe mixtore for 3 minutes. Remove ihe
blapk transmiszion. Add 5 mil of prepared solu-
ticn | B-11.2-1.3 ), Valume in the renction vessel
should not be more than 15 ml in any case. Stir
fer § minates and find out the transmission. This
gives ‘Back reading’ ({ BR ). Take the transmis-
sion for 5 ml of blank solution following same
procedore. This gives *Blank reading” { BLE ).
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15 165 1 1993

Difference in the two readings { BR and BLR ) {9 ml for boiler water iudt also jand follow
cormesponds to mercury content i the sample  the procedure prescribied for the preparation of
which can be obtained by referring the chart of  sumple solution for pure grade acid as also far

absorbance vj3 mercury in Manograms. the blank slution,
B-11.2.1.6 Caleudation B-11.22.2 Procedure
Mercury. (MR ) g 0 X Take | mlof sample solution | BIL221 ) aad
ppm by mass e follow the procedure prescribed for pure grade
. acid ( B11214).

X = terciey in ganograms for transmussion  B.11,2.3.3 Colewlation

from the graph ( BR = BLR. ), and
1w telative densiy ( e Atnex A ) Mercary (85 Hg), g9y y

ppm by mass  w ——
Bo11.2.3 Mercury in Techaleal ond Boler Water
{rades ahere
BALAL1 Preparation of sample solution ¥ and rd e the sume sipnfeance & i

Take $ml of techalcal grade of the material  cate in B-ILLLA.
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ANNEXURE B - Hazardous Waste Authorization and Consent 2019

M.P. Pollation Central Board
AR ...  EER E-5, Arera Colony
m Paryavaran Parisar, Bhopal - 16 MP
-"“\’7— Tele : 07552466191, Fax-0755-2463742

Authorization Order

(Mul-zm cCARe Apply | comsmrmporan |[ rca . 192ee]

To,
The Occupier,
Plot No. 256 to 261, Vill. Mehtwas,
Birlagram, Nagda ,
Dist Ujjain PIN- 456331 (M.P.)
Subject: Grant of Autherization under Hazardous and other Waste (Manag & Transh lary Movement) Rule, 2016

Ref: Your Application Recespt No. 858703 Dt. 16/08/2019 and last communication recerved on De.05/112019.

With reference to your above subject, the application has been considered under the aforesaid Acts and existing rules therein. The M.
P. Pollution Coatrol Board has agreed to grant Authorssation under Hazardous and other Waste (Management & Transboundary
Movement) Rule, 2016 Up to 310872024, subject to the fulfillment of the provissons of the rule & CPCB guidelines issue in this
regard alongwith terms & conditions, enclosed wath this letter

SUBJECT TO THE FOLLOWING CONDITIONS :.
a. Location: 256 10 261, Mchtwas, Barlagram. Nagda ., Dist Ugjain (M.P.)
b. The capital investment in lakhs: Rs. 650 Crs

Enclosures:-

* Conditsons under Hazardous Rules
* General conditions
Note :-

(1) This nutherization is being grunted without prejudice to the Criminal proceeding pending agninst the
industry in the Coart of Law. This authorization in no way be taken as measures of proef that the industry
has not vielated any pollution control laws at any time in the past. Hence, whatsoever may be decision of the
Hon"ble Court shall be binding to the industry and this Board.

(2) The hydrochloric acid generated from control arrangement shall be treated as hazardous waste and  same
shall be handled and transported ax per category 35.1 of the Huzardous and Other Wastes (Management &
Transhoundary Movement Rules, 2016.

(30 The industry shall handle and manage the HCI (Hydro Chloric Acid) generated from the process and
scrubbing - Air Pollution control arrangements as hazardous waste as per CPCB guidelines and record in
this regard shall be maintnined as per Hazardouws and other Waste (Manag & Transboundary
Movement) Rule, 2016

._..,‘q' Son DS P o
e v/ /1‘ o [’ij\u/
- I Q0
c-&glu-d On 2001172019 14:10:25 RS. KORI
{Organic Authentication en AADHAR from UIDAI Server) Member Secretary

TPAV # WIRVMCKI9W

e-Sigaod (Physical Signature NOT rogeires) Page: 1/ 6 1 -
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MLP. Pollstion Centrol Board

E-5, Arera Cobony

Parynvaran Parisar, Bhopal - 16 MPF
Tele : OT55-2466 191, Fax-T35-2463742

CONDITIONS PERTAINING TO THE HAFARDOUI'S AND OTHER WASTES AGEMENT AND

FORM POR GEANT OR EENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO THE
COCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OFERATORS OF DISPOSAL FACILITIES

1. Mumber of authorsation and date of issue -
2. Reference of application {Mo. and date) : CIVR-B58T03, dt: 16082009

3. The Occupser, of M's. Lanxess India Private Limated & hereby gramted an authorisation based on the enclosed
sigmed inspection report for generation, collectzon, reception, storge, transport, reuse, recycling, recovery, pre-processing.
co-processing., utilisation, treatment, disposal or amy other use of hazardous or other wastes or both on the premzes

situvied at 256 to 261, Vill. Mebtwas, Barlagram, Tehsil Nagda , Dist Ujjain , FIN - 4536331, (M.P.)

Details of Authorisation

K.No|Category of Hazardous Waste as per [Authorised mode of disposal or Ouamilty
the Schedubes 1, 1T and U1 of these rules recycling (ton/anmum)
lor utilisation or co-processing, etc.
1. Used or Spent Oil (I-5.1}) o be sold 1o authorized Re-processors G000-M.T
veler authorzed with SPCH.
[ Oily rages/DG-filbers ete. {I-3.2)  pLP. Waste Management Project, Pithampur, 0D BT
Dst. Dhar (M.P.) or pre processing or Cao=
CEsSIng.
A Chemical-containing residue (I-34.1y  pLP. Waste Management Project, Pithampur, 5000-M.T
Aviging from decontamination. Dst. Dhar (ML) or pre processing.
W Sludge From Treatment OFf Waste  (1-342) P, Waste Management Project, Fubampur, S000-M.T
Water Arsing Out OF Cleaning / [Dast. Dihar (M.P.) or pre processing.
Disposal OF Barrels | Containers
o Empty barrela/comtaimersTiners (1-33.1) jst Captive  Incinerator or M.P.  Waste 10.000-M.T
contaminated with hazardous [uznagement Project, Prtbampur, Dist. Dhar
chemicals fwasies MP} or To be sold o awthorized Be-
ceszors’ Recychker authorized wih SPCH.
. Ash from incinerator and flue gas  (1-37.3) P, Waste Management Project, Prithamgpur, 0500-M.T
cleaning residue st Dhar (M.P.) or pre processing .
7. Chemical  sludge  from  waste  (1-35.3) PWLP. Waste Management Project, Pabampur, | HMsb000-M.T
water treatment [Dest. Dhar (M.P.) or pre processing .
I Spent ion exchange resin containing ([-13.2) P, Waste Management Project, Fabampur, B000-M.T
toxic metals [Dst. Dhar (M.P.) or pre processing .
k. Dhzstllaton Ressdoes (I==200.3) At Captive Incinerator or MLP. Waste S200.000-8.T
lanagement Project, Pithampur, Dist. Diar
ALP.} or pre processing
1 [Chemical  sludge  from waste  (1-35.3) hLF. Waste Management Project, Pubampur, 1500 000-M.T
water treatrment s, Dihar (M.P.) or pre processing with due
permission from the dispesal destimation
EPCH.
1. | Any process or distillation residuee  (1-36.1)  [CTSDF/Pre-processing. ABO0.00 MT
12, [Any process or distillation resadse (1-36.1)  Faptive Incineraton CTEDE Pre-processing. 2000 MT
13, [Any process or distillation resadwe (1-36.1)  CTSIF Pre-processing S200.00 MT
14. |Spent Carbon or filter medinm (I-36.2) P, Waste Management Project, Fubampur, 510.000-8.T
[Dast. Dhar (M.P.) or pre processing
15, |Exhaust A or Gas cleaning residue (1-35.1) [uLF. Waste Management Project, Pithampur, | G{Ms0000-M.T
[Dast. Dhhar (M.P.) or pre processing .
16 [0l And Grease, Skimming {I-35.4) LP. Waste Management Project, Pithampur, S000-M.T
Comsent NEEPtsEteg (M.} or pre processing .
e-Sigaeed (Physical Signature NOT requires] rape:26 R 1
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MLPE. Folletisn Cantrol Bosrd
a1 ] E=5, Arera Colony
e

Faryaviran Parisar, Bhopal - 16 MP
ﬁ Tele : 17552466191, Fax-0755- 2463742

Authorization Order

(1} The authorisation shall be valid for a period of L9200 9-3 17082024

(2} The authorisation is suhject bo the following general and specific conditions (Please specify any comditions that need
o be imposed over and above general cond fsons, of any):

Incineration of Hazardows Wastes

{i) The mcinerator should meet the nomms and monitoring schedule decided by the CPCB, Mew Delhi as
per “Guidelines for common Hazardous Waste Incineration” (Series HAZWAMS 3002003 -06).

{ti) Emissions from incinerator should confirm the emission limits prescribed by MoEF in. Environment
{Protection) Second Amendment Rules 2009 published in Gazette of India dated 04.03.09.

(1ti} During incineration of hazardous wastes the operation condition such as temperature,

air feed rate, retertion time ete. muost be met out to achieve complete destruction of wastes and to

avoid generation of toxic emission.

{iv) Incinerator shall be attached with efficient scrubbing system or particulate trap deviee to nullify the
effizcts of pollutasts generated during incineration.

() Subgmit the moaitonng repoet of pollutants ansing dae o inciperation process. If the

eindssbons are ot within threshold limdt then a scrubber of a pamiculate trap device may be antached
with the incinerator to nullify the effects or toxic emissions from incinerator.

(i) Generated incinerated ash should be analyzed after each shift of generation to ensure
that ash is not toxic in nature. Mon toxic incinerated ash shall be stored and disposed off in secured
disposal faciling.

(vii) The occupicr or operator of a facility shall also comply with the terms& conditions

laid down in the permission issued for establishiment of captive on-site incineration facility.

(viii) The authorized person shall follow the guidelines of Mr. B K. Garg Committes title as "Stoeage of
incinerable hazardous wastes by the operators of Common Hazardous Wastes Treatment, Storage and
Disposal Facilities and captive HW. incinerators”. Published by CPCB - Hazardous Waste Management
Series 1 HAZWAMEZ20035-2006.

A. General conditions of authorisation:

1. The authorised persen shall comply with the provisions of the Envircnment {Protectson) Act, |9HE, and the nales
mxde there under.

-

2. The authorization or its renzwal shall be produced for mspectson at the request of an  officer authorsed by the Stale
Pollution Controd Board.

3. The person authorised shall mot rent, lend., sell. transfer or otherwise transport the harardous and other wastes
except what is permtted through this asthorisation.

4. Any unambarised change in personnel, equipment or working conditions 25 memsoned mn the application by the
person authorised shall constitute a breach of his authorisstion.

5. The person authorised shall implememt Emergency Response Procedure (ERP) for which this authorisstion is being
gramied considering all site specific possible soenarios such as spillages. leakages. fire cte. and their possible mpacts
and also carry out mock drill in this regard at regular imerval of time:

. The person authorised shall comply with the provisions outlined in the Central Pollution Control Beard gudelines

on Implementing Liabalstses for Environmeental Damages due e Handling and Despozsal of Hazardows Waste and
Penahy

T. Itis the duty of the authonsed person o take prior permission of the State Pollution Control Board to close down
the Bacility.

B. The imported basardous and other wastes shall be fully insured for transit as well as for any accdental cccunrence
and its clean-up operation. . .
Consent No:H-50734

e-Sigaed (Physical Sgnsture MOT rogeined) 'lﬂl‘! e n i -
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MLF. Follutisn Cantrol Bosrd
- ... - E-5, Arera Colomy

Farynvaran Farisar, Bhopal = 16 MP
W Tele : 075524661 %1, Fax-0T55-2463 T42

Authorization Order

& The record of consumption and e of the imported basardous and other wastes shall be maintained.

10, The hazardous and other waste which gets generated during recyeling ar resse or recovery or pre-processing or
utilisation of imponed hazardous or other wastes shall be treated and disposed of as per specific conditions af
muthorisation

1. The importer or exporter shall bear the cost of import or export and mitigatbon of damages if any.
12. Anapplication for the renewal of an authorisation shall be made ax laid dewn under these Rules.

13, Any other conditions for compliance as per the Guiddines issued by the Ministry of Environment, Forest and
Clmmaie Change or Central Pollution Controd Board from time bo time.

4. Anmual return shall be filed by June 30th for the persod ensuring 31 st Marnch of ibe year.

15, The non harardows solid wasie armesting in the industry/unit'umt premises sweeping. clc. be disposed off
sceentifically so as not ko cause any nuisance/pollution. The applicant shall lake necessary permission from civic
muthorities for disposal to dumping site. 1f required.

B. 8§ conditions:

1. The industry shall desplay the information om harardous waste generated on notice board of size 6 x4 (in Hmdi &
Englsh) outside the umit main gate along with quantity and nature of hazardous chemicals being handled in the plant,
inchuding wastewater, air emission and hacrardoes washes.

2. The authorsation or its remewal shall be produced for inspection at the request of an officer amborized by ihe State
Pollution Control Board.

3. The imfustry shall comply with the provisions of guidelines issued by CPCR for identifyimg the wastes anad by
products.

4. The industry shall comply with the provissors of ramsportation and mamifest sysiem for bazardous wastes in
accordance with CPCH transportation gusdelines.

Comsent No:H-50734

e-Sipmnd | Phyviical Sggnsture BT ngeines) Page: 41 6 u ] -
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MUP. Polletisn Cantrol Bosrd

E=3, Arcra Colomy

Faryavaran Farisar, Bhopal - 16 MP
Tele : 07552466191, Fax-NT755-T463742

Authorization Order

GENERAL CONDITIONS -

MNon Harardous Solid wastes:-

The mon hazardous solid waste arresting in the industryunstumit premises sweepmg, elc. be disposed off scientifically so a5 not to
cause amy ouisance'pollution. The applicant shall ke necessary permassion from civic authontes for disposal to dumping site. If
regquired.

Type of waste Cramtity Disspenzal

Scrap’ Plastic packing maternal wood, card board, gunmy begs cic Zale 1o authonzed party'As
Per CPCH. MoEF Guide
limes.

I, The applicant shall allow the staff of Madbya Pradesh Pollution Control Beard and'or their authorized representative,
upon the representation of credentials
a To inspect mw madenal stock, marfactuning processes, reactors, premises etc to perform the funcbons of the
Baoard.
b. To enter upon the applicant’s premises where an effluent source 1 located or m whech amy records are required to
be kept under the terms and condibions of thes Consent.
c. To have access al reasonable imes to any records required (o be kepd under the terms and conditions of this
Consenl.
d. To inspect 21 reasonable times any menitonng equipment or monsoring methed required in this Consent or,
2. To sample at reasomable times any discharge or pollutants.

1, Ths comsent'authorisation is iransferable, m case of change of ownership/management and addresses of new
Orwmer/partnen Directors’ proprietor should immediately apply for the same.

4. The issuance of this Consent does ot comvey any property rights in either real or persemal property or any exclusive
privileges, nor does it authonse any invasson of personal nghts, nor any infringement of Central, State or local lws ar
regulations.

5, This consent is gramied in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorzation
under the provisions of Hazardous and other Wasie (Management & Trarsboundary movement) Rules 2016 only and does
mat relate to any otber Department’ Agencees. License required from other Department’Agencies have to be oblained by the
it separately and have to comply separately as per there Act | Rules.

fi. Balance consemt’authorisation fee, if any shall be recoverable by the Board even at a bver date.

7. The applicant shall submat such information, forms and fees as required by the board mot letter than 120 day prior to the
date of expiration of this consent/suthorsation

E. Knowingly making any false statement for obtaining consent or compliamce of consent condstions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. Afier mobice and opportunsty for the hearmg, this consent may be modified, suspended or revoked by the Board m whole
or in part during its term for cawsse inchuding, but not limated to, the following -

(a) Yeolation of any berms and conditions of this Consent.

(b} Obtzimng this Consent by misrepresemtation of Babure to disclose fully all relevant facts.

(c) A change in any condstion that requines tempomry or permanent reduction or elimiration of the amborized discharge.

1. On veolation of amy of the above-mentsoned conditsons the consent granted will automatically be taken as canceled and
mecessary achon will be initiated against the indusiry.
Comsent No:H-50734
¢-Siguaal (Pliysica] Siguainre NITT regsines) rape:®ie B IS
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ML, Follstion Cantrol Board
- ... .- E-5, Arera Colony
T — Farynvaran Farisar, Bhopal = 16 MP

ﬁ Tele : 07552466191, Fax-0T55-2463741

Authorization Order

Additional condition:.

Packing. Labeling & Trunsporiation of Hazardous wastes

() The occupier or operator of the Treatment, Storage and Dhsposal Facilsty or recycler shall ensure that the hazardous
waste are packaged and babeled, based on the composition in a mammer sustable for safe handling, storage and transport
as per the  guidelines issued by the Central Pollution Control Boand wde = October 2004 & condssons ssues from time
to time.

{ni} The labeling and packaging shall be easily vastble and be able to withstand physical conditions and climate faciors.

{nin) The transport of the hazardous wastes shall be in accordance with the provisson of ihese nales and the rules made by the
Central Govwt. under the Motor Vehicle Act 1988 and other guidelines issned from time to time in this regard.

(v} Im case of ransportatson of hamardous wasies through a State other than the State of origin or destinatson, the cooupser
shall intimate the concermed Stae Pollution Control Board before he hands over the hazardoes wastes to the tmmsporter.

{v} The oooupier shall provide the transporier with seven copies of the manifest as per the colour codes as per rulle 191

{vi} The occupier shall forward copy 1 (white) 1o the State Pollutzon Costrel Board apd in case the bacardous wastes is hkely
to be tramsported through any transat State, the occupeer shall prepare an addstvonal copy each for intimation io such Siaie
and forward the same to the concerned SPCE before he hands over the hazardows wastes to the transponier.

{vit) Mo transporter shall acoept hazardous wastes from an cooupeer for transport unbess copies 3 e 7 of the manafest
acoompany it.

(viti} The transporter shall submit copies 3 to 7 of the manifiest duly signed with date to the operator of the facility along with

the waste constgnment.

Authorizabion as required under the Hazardows and other Wastes (Management & Transboundary Movement) Fule, 2016
15 granied to your indusiry subpect to fulfillment of all the conditions mentioned above. Far renewal purpose you shall have
to make an application to this Board through XGN at least Six months before the date of expiry of this Authonisation. The
applicant withou valid Authorisation (for operation) of the Board shall not bring m to wse any outlet for the discharge of
effluent and gaseous emission

Far amd on behalf of
M.P. Pollubion Coatrol Board

ES fgrr::ﬂ e @ﬁ}

Droplaky ke ol dacibau

esSigned Cn 201 L2009 14:10:25 RS, KORI
{{¥rganic Auwthentication on AADHAR from UIDAL Server) Member Secretary
TPAY # WIRVMOK19W
Comsent No:H-50734
e-Siigmed (Physical Siensture NOT reauines) Pape: i BN 1 W
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ANNEXURE C - Raw Materials/Products and Storage

e Raw Materials storage at Site:

Product Name Raw Material Storage Capacity
Unit
Toluene Nitration Grade 1392 MT
. Liquid Chlorine 36 MT
Benzyl Chloride NGD
AZDN 2 MT
Caprolactum 5 MT
Benzyl Chloride NGD
Benzyl Alcohol NGD . 158 MT
(Captive)
Sodium Acetate
_ 120 MT
Benzyl Acetate (BCI (Tri - Hydrated )
Route) TBAB 5 MT
Boric Acid 10 MT
Di Benzyl Ether 17 MT
Benzyl Acetate (DBE NGD(Captive)
Route) : :
Acetic Anhydride 80 KL
Benzyl Benzoate (FR Sodium Benzoate
_ 50 MT
Grade) (Captive)
BenzalchlorideNgd
. 75 MT
(Captive)
Tea 15 MT
Benzaldehyde : i
98% Sulfuric Acid 20 MT
Light Soda Ash Assay
50 MT
As Na2co3
Acetaldehyde 20 KL
Cinnamic Aldehyde Caustic Soda Lye 24 MT
Acetic Acid 2 MT
Diesel 40 KL

52



Pre-feasibility Study f%zlion of By-product HCL at M/s. LANXEft ﬂ@)ovt. Ltd.

e Product Storage at Site:

List Of Finished Product Maximum Storage Capacity
Benzyl Chloride 170 KL
Benzal Chloride 60 KL

Benzaldehyde 213 KL
Benzyl Alcohol 300 KL
Benzyl Acetate 80 KL
Di Benzyl Ether 20 KL
Benzyl Benzoate 60 KL
Cinnamaldehyde 40 KL
Hydrochloric Acid 1200 KL
Sodium Benzoate 20 MT
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Annexure D - SOP for testing of Hydrochloric Acid

1.0 OBJECTIVE :-
To lay down a procedure for testing of Hydrochloric Acid.
2.0 SCOPE :-
The SOP is applicable to Hydrochloric Acid analyzed in Quality control lab of
LANXESS India Pvt Ltd, Nagda Plant
3.0 ABBREVIATIONS AND DEFINATIONS : -
Sr. Chemist Senior Chemist (Lab)
FP Finished Products
Dy. Mgr. QA & QC Deputy Manager (Quality Assurance and Quality control)
SOP Standard Operating Procedure
Sr. M gr. Quality and R&D Senior Manager (Quality and Research & Development).
4.0 RESPONSIBILITY :-

The below table defines the overall responsibilities for the process to be followed
testing and report filling of Hydrochloric Acid in QC lab.

Function/ Role Responsibility

Chemist & Sr. Chemist Shall be responsible for following of
the steps mentioned in the SOP.

Dy. M gr. QA & QC Shall be responsible for implementation
of this SOP.
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5.0

PROCEDURE :-
5.1 DETERMINATION OF IRON CONTENT IN HYDROCHLORIC ACID:

5.1.1 Take about 10 ml into a clean 100 ml Nessler cylinder and add 40 ml of distilled
water.

5.1.2 Mix well and add 100 mg of Ammonium per sulphate to convert and ferrous iron
into ferric iron and heat for 5 minutes and cool to room temperature.

5.1.3 Add 10 ml of 30% Ammonium thiocyanate.

5.1.4 Take 10 ml of iron free HCL into another 100 ml Nessler cylinder, add 40 ml of

distiled water and 100 mg of Ammonium per sulphate and add 10 ml of 30%
ammonium thiocyanate.

5.1.5 Titrate with standard iron solution of strength 0.01lmg of Fe/ ml until red color
matches with that of sample. Note the titer value.

5.1.6 CALCULATION
T.Vx10

[ron in ppm = -------mmmmmmmeeee
Wt. of sample

Where T.V = Volume of standard ferric iron solution of 0.01mg of Fe / ml.

5.2 DETERMINATION OF SPECIFIC GRAVITY:

5.2.1 (By Hydrometer): Take 100 ml sample under the test in a measuring cylinder and
cool to the desired temperature (Temp. at which Sp.gr is to be determined) in a water
bath. Immerse hydrometer of suitable range intothe sample along with the
thermometer. Observe the hydrometer reading & record.
5.3 APPERANCE:

5.3.1 Take 50 ml test sample in a Nessler cylinder having capacity 100 ml.
5.3.2 Place a white paper under the cylinder and observe the test sample.

5.3.3 The material should be a clear, colorless or light yellow liquid free from dirt and
other visible impurities.

5.4 TOTAL ACIDITY [As HCL], PERCENTAGE BY MASS:

5.4.1 (By Hydrometer) - Take 100 ml sample under the test in a measuring cylinder and
cool to the desired temperature (Temp. at which Sp.gr is to be determined) in a water
bath. Immerse hydrometer of suitable range intothe sample along with the
thermometer. Observe the hydrometer reading & record.

5.4.2 Check the purity of HCI at the specific gravity from the chart provided in
the ANNEXURE-II.
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6.0 DOCUMENTATION & RECORDS
6.1 FORM -000122120.

7.0 REFERENCES

7.1 1S Documents.

8.0 Use PPE as Per PPE Matrix
8.1 Area Specific PPEs applicable.

9.0 ANNEXURE
|. SPECIFICATION:

S.N. Parameters Specification Observation

01 | Description The material shall be Complies
a clear, colourless or
Light yellow hquid free
from dirt and other
visible impurities

02 | Total Acxdity [As HCL], Percentage By 30.15%
| Mass, [Min.|

03 | Sp. Grawity. at 25°¢, [Min.| 1.147

04 | Iron |As Fe],Percent by mass, [Max.] 0.0050%

Sampling Plan of Hydrochloric Acid

SAMPLING PLAN

Sr. No. [Product Name |BSR Tank No. / Day Tank |Frequency
1 Hydrochlorc Acid | TE-16-21 { 21% HCL )
TK-16-22 { 21% HCL ) Once in a day
TE-16-23 [ 21% HCL )
TK-16-55 ( 30% HCL )
TK-16-56 ( 30% HCL )
TK-16-57 ( 30%% HCL )
TE-16-58 { 20% HCL ) Twice in a day
TK-16-60 { 30% HCL )
TE-16-61 { 30% HCL )
TK-16-61 { 30% HCL )
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Annexure E - Data of Specific Gravity of Hydrochloric Acid

Hydrochloric Acid % at Different Temperature and Specific Gravity:

Sp.Gr. 20°C 25°C 30°C 35°C 40°C 45°C 50°C 55°C 60°C 65°C 70°C 75°C 80°C
1.1440 | 28.95 | 29.55 | 30.10 | 30.70 | 31.30 | 31.90 | 3250 | 33.10 | 33.70 | 34.30 | 34.90 | 35.50 | 36.10
1.1445 | 29.05 | 29.65 | 30.20 | 30.80 | 31.40 | 32.00 | 32.60 | 33.20 | 33.80 | 34.40 | 35.00 | 35.60 | 36.20
1.1450 | 29.15 | 29.75 | 30.30 | 30.90 | 31.50 | 32.10 | 32.70 | 33.30 | 33.90 | 34.50 | 35.10 | 35.70 | 36.30
1.1455 | 29.25 | 29.85 | 30.40 | 31.00 | 31.60 | 32.20 | 32.80 | 33.40 | 34.00 | 34.60 | 35.20 | 35.80 | 36.40
1.1460 | 29.35 | 29.95 | 30.50 | 31.10 | 31.75 | 32.30 | 32.90 | 33.50 | 34.10 | 34.70 | 35.30 | 35.90 | 36.50
1.1465 | 29.45 | 30.05 | 30.65 | 31.25 | 31.85 | 32.45 | 33.05 | 33.65 | 34.25 | 34.85 | 3545 | 36.05 | 36.65
1.1470 | 29.55 | 30.15 | 30.75 | 31.35 | 31.95 | 3255 | 33.15 | 33.75 | 3435 | 34.95 | 3555 | 36.15 | 36.75
1.1475 | 29.65 | 30.25 | 30.85 | 31.45 | 32.05 | 32.65 | 33.25 | 33.85 | 3445 | 35.05 | 35.65 | 36.25 | 36.85
1.1480 | 29.75 | 30.35 | 30.95 | 31.55 | 32.15 | 32.75 | 33.35 | 33.95 | 3455 | 35.15 | 3575 | 36.35 | 36.95
1.1485 | 29.85 | 30.45 | 31.05 | 31.65 | 32.25 | 32.85 | 3345 | 34.05 | 3465 | 35.25 | 3585 | 36.45 | 37.05
1.1490 | 29.95 | 30,55 | 31.15 | 31.75 | 3235 | 3295 | 3355 | 34.15 | 3475 | 3535 | 3595 | 36,55 | 37.15
1.1495 | 30.05 | 30.65 | 31.25 | 31.85 | 3245 | 33.05 | 33.65 | 34.25 | 3485 | 3545 | 36.05 36.65

1.1500 | 30.15 | 30.75 | 31.35 | 31.95 | 3255 | 33.15 | 33.75 | 3435 | 3495 | 3555 | 36.15 36.75

1.1505 | 30.25 | 30.85 | 3145 | 32.05 | 3265 | 33.25 | 33.85 | 34.45 | 35.05 | 35.65 | 36.25 36.85

1.1510 | 30.35 | 30.95 | 31.55 | 32.15 | 32.75 | 33.35 | 33.95 | 3455 | 3515 | 35.75 | 36.35 36.95

1.1515 | 30.45 | 31.05 | 31.65 | 32.25 | 3285 | 33.45 | 34.05 | 3465 | 3525 | 35.85 | 36.45 37.05

1.1520 | 30.55 | 31.15 | 31.75 | 3235 | 3295 | 3355 | 34.15 | 3475 | 3535 | 35.95 | 36.55 37.15

1.1525 | 30.65 | 31.25 | 31.85 | 3245 | 33.10 | 33.70 | 34.30 | 34.90 | 3550 | 36.10 36.70

1.1530 | 30.75 | 31.35 | 31.95 | 3255 | 33.20 | 33.80 | 34.40 | 35.00 | 35.60 | 36.20 36.80

1.1535 | 30.85 | 31.45 | 32.05 | 32.65 | 33.30 | 33.90 | 3450 | 35.10 | 35.70 | 36.30 36.90

1.1540 | 30.95 | 3155 | 32.15 | 32.75 | 33.40 | 34.00 | 3460 | 3520 | 35.80 | 36.40 37.00

1.1545 | 31.05 | 31.65 | 3225 | 3290 | 33.50 | 34.10 | 34.70 | 35.30 | 35.90 | 36.50 37.10

1.1550 | 31.15 | 31.75 | 3235 | 33.00 | 33.60 | 34.20 | 34.80 | 35.40 | 36.00 | 36.70 37.20

1.1555 | 31.25 | 31.85 | 3250 | 33.10 | 33.70 | 34.30 | 3490 | 35,50 | 36.10 36.80

1.1560 | 31.35 | 31.95 | 32.60 | 33.20 | 33.80 | 34.40 | 35.00 | 35.60 | 36.20 36.90

1.1565 | 31.45 | 32.05 | 32.70 | 33.30 | 33.90 | 34.50 | 35.10 | 35.70 | 36.30 37.00

1.1570 | 31.55 | 32.15 | 32.80 | 33.40 | 34.00 | 34.60 | 35.20 | 35.80 | 36.40 37.10

1.1575 | 31.65 | 32.25 | 32.90 | 33.50 | 34.10 | 34.70 | 35.30 | 35.90 | 36.50 37.20

1.1580 | 31.75 | 32.35 | 33.00 | 33.60 | 34.20 | 34.80 | 35.40 | 36.00 | 36.70 37.30

1.1585 | 31.85 | 32.50 | 33.10 | 33.70 | 34.30 | 34.90 | 3550 | 36.10 36.80

1.1590 | 31.95 | 32.60 | 33.20 | 33.80 | 34.40 | 35.00 | 35.60 | 36.20 36.90

1.1595 | 32.05 | 32.70 | 33.30 | 33.90 | 3450 | 35.10 | 35.70 | 36.30 37.00

1.1600 | 32.15 | 32.80 | 33.40 | 34.00 | 34.60 | 35.20 | 35.80 | 36.40 37.10

1.1605 | 32.25 | 3290 | 33.50 | 34.10 | 34.70 | 35.30 | 35.90 | 36.50 37.20

1.1610 | 32.35 | 33.00 | 33.60 | 34.20 | 34.80 | 35.40 | 36.00 36.60

1.1615 | 32.45 | 33.10 | 33.70 | 34.30 | 3490 | 35,50 | 36.10 36.70

1.1620 | 3255 | 33.20 | 33.80 | 34.40 | 35.00 | 35.60 | 36.20 36.80

1.1625 | 32.65 | 33.30 | 33.90 | 34.50 | 35.10 | 35.70 | 36.30 36.90

1.1630 | 32.75 | 33.40 | 34.00 | 34.60 | 35.20 | 35.80 | 36.40 37.00
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Annexure F - Environmental Clearance for Lanxess project

By Speed Post/Online
F.No. IA-J-11011/350/2018-1A-1(1)

Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jorbagh Road, New Delhi - 110003

Dated: 17" June, 2021

M/s Lanxess India Pvt Ltd
Birlagram, Tehsil Nagda, District Ujjain
Madhya Pradesh — 456 331

Email: lanxessindia20@gmail.com

Sub: Expansion of Chemical Industry at Birlagram, Tehsil Nagda, District
Ujjain, Madhya Pradesh by M/s Lanxess India Pvt Ltd - Environmental
Clearance - reg.

Sir,

This has reference to your proposal No. IA/MP/IND2/83152/2018 dated 5"
January, 2021 and further ADS reply on 18" April 2021submitting the EIA/EMP
report on the above subject matter.

2.  The Ministry of Environment, Forest and Climate Change has examined the
proposal for environmental clearance to the project for Expansion of Chemical
Industry by M/s Lanxess India Pvt Ltd at Plot No. 161/2, 162, 163/1, 164/1, 164/2,
165/2/2, 166/2, 167/4, 192/1, 196/2, 220, 221,222, 223, 224, 225, 227/1, 227/3,
256/2, 257, 258, 259/1/2, 25912, 260/1, 261/3/1, 191/1, 191/2/1, 191/3/1, 191/3/2,
191/4, 192/3, 192/4, 192/5, 215/1, 227/4, 230/1, 230/3, 230/4, 230/5/2, 230/6, 230/7,
230/8, 230/9, 230/10, 232/2, 234/1, 244/1, Birlagram, Tehsil Nagda, District Ujjain,
Madhya Pradesh.

3.  The details of products and capacity are as under:

f—

S. | Product Capacity (TPA
_ No. Existing | Additional | Total
1 [Benzyl Chioride 54750 25550 | 80300 |
2 Benzyl Alcohol 36000 0 36000
3 Benzyl Acetate 7200 7800 15000

i Benzaldehyde , 19000 | 13250 | 32250 |
ﬂs Lanxess India Pvt Ltd Page 1 of 10
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5 [ Hydochloric Acid | 212400 76300 288700
6 | Sulphur Di Chloride 12400 -11800 600
7 | Sodium Benzoate 1 2500 -150 2350
~ 8  Thionyl Chioride 50000 | 20000 70000
9 | Di Benzyl Ether 3600 1400 5000
10 | Cinnamaldehyde 3000 7000 10000
11 Benzyl Benzoate 3000 | 6000 9000
12 Benzyl Salicylate 3000 | 7000 10000
13 | Cinnamyl Alcohol 3000 O 3000
" 14 | Hexyl Cinnamaldehyde 3000 5000 | 8000
15 | Fraction Finished Goods 9250 4250 13500
16 | Industrial Salt 2675 9575 12250
17 | Sodium HypoChlorite - 250 250
18 | Alpha amyl Cinnamaldehyde --- 2000 2000
| 19 | Sulphuric Acid - — 6000 6000
Total 424775 | 1,79.425 | 6,04,200

4. |tis reported that the existing land area is 234680 sgm, which will cater to the
proposed expansion. Industry will develop greenbelt in an area of 88,300 sqm
covering 37.63% of total project area. The estimated project cost is Rs 390 crores.
Total capital cost earmarked towards environmental pollution control measures is
Rs. 55.0 crores and the recurring cost (operation and maintenance) will be about
Rs. 5.5 crores per annum. The project will lead to employment for 1020 persons
directly & indirect after expansion. Industry proposes to allocate Rs. 2.92 crores
towards Corporate Environmental Responsibility.

5. ltis reported that there are no National parks, Wildlife sanctuaries, Biosphere
Reserves, Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km from the
project site. Chambal river flows at a distance of 300 m in West direction from the
boundary 7of the project site.

6. It is noted that the total water requirement is estimated to be 5064 KLD, out
of which 3048 KLD is proposed to be met by Domestic wastewater from local areas
treated by in-house STP of 3500 KLD, 766 KLD is proposed to be met by steam
Condensate water from external steam, 9 KLD of drinking water demand is met by
external water suppliers and Recycled water from STP will be 1241 KLD.

Total 1241 KLD waste water quantity will be recycled after required treatment
through ETP, Reverse Osmosis (RO) Separation and Multiple Vapor Reclaimer
(MVR) Evaporator. The plant will be based on Zero Liquid discharge system.

Power requirement after expansion will be 10.3 MW including existing units
andwijll be met from MP Paschim Kshetra Vidyut Vitaran Company and 1x3.95 MW

&//ZM; Lanxess India Pvt Ltd Page 2 of 10
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Annexure G — 31% HCL testing reports from NABL Accredited Labs

r—__—> Rk
)‘ AzisLabs
7 -

» Works : Plot No. M%W&ﬂ&.“ﬂ%&%mm o
» City Office : 2125, Indore (M, 40681
Del.:wm. m, 05818, 7000333892, 7292298431, 7292209452

» Emai: qumMMh

130 9001:2015, ISO 14001:2015, 1SO 45001:2018 (OH&S) CERTIFIED LAB

Test Report
Format No. AL/FM/S1A-03 Page 1 o2
EN-20220831001
hort st 08/0972022
[ Azis Labs, Plot No. M-43, Sectoe-3, Pithampur 454774 Dm. Dhnr (M.P) India
& Address) ngnj glo_ : No.
Lanxess India Pyt Ltd, NA
Chemical Read Mehatwada Ujjain Nagda, Madhya
Pradesh
| Ujjsin Madliys Psradesh =
3. Sample Jetter no. & date 4. Sample received Date | 5. Sample Quantity Received
NA 31082022 2x 1 Liter =
6. Sample Name 7. mw 8. Packiu 9. Sealed/Unsealed
31% HCL Sample Goad Plastic bottle | Scaled
10. Sampling done by 11. Sampling Method i
Azls labs NA
A, Original Manufacturer | B. Batch No, | C, Batch Shtuupmnbd D. Date of Mfz. | E. Date of
Name (in case of Product) by the sample Expe.
NA NA NA NA NA
: | 14. Analysis End Date | 0810920222
15, : TR SRR G T
= T T s
01. | Total Acidity % 30.96 31%
(2. | Residue on ignition pPpm 90.73 <1000 ppm
03. | Sulphates (as H2504) ppm 127.99 <1000 ppm 1S 265:1993
(4. | Tron (as Fe) ppm 2.8 <50 ppm
05. | Heavy Metals (Lead as Pb ) Nil -
06. | Mercury (as Hg) ppm Nil <03 ppm
07. | Free Chlorine and beomine ppm 4.6 <10 ppm
08. | Sulphites ppm_ 332 <500 ppm

u_...‘..f..’..( s

cS=-

Person In-charge Testing

¥ “industrial 6 Ervironmental Poluion, *Water & Effluent Water Testing. Drugs & Pharmaceutical, BiologicalMicrobiokigical Tastng Services.
’ 'WSWMTWWMWGW(NMFMDEMMMO
b *API Produtt (Process Development & Research), GMPIGLP Solution foe Phamma [ Food industry
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T —

AzisLabs

» Works: Plot No. M43, Seetor-3, Pfhampur 454774, Dist. Dhae, (M P India
» CityOffice : /28, Viay Nagar, Opp. Saysd Hotel, Indare (M.P.) India, Tel No.: 07314068173
¥ Lab Contact No. : 86656 88312 98270 08816, 7080333802, 7292296431, 7202299432

¥ Email: rlo@azsiabs. com, | dngwani@azislabs.com, Vist: www.azilzbs in

mmﬁammmmmm«mymw

Test Report

Format No. ALFM/S1 A-03 _ Page2of2

09. | Organic (Hydrocarboas) ppm 12.04 -

1 | Toluene ppm K - J

1| Benzaldehyde o 3 = e By OLC

Il | Benzyl alcohol ppm 2 -

IV | Unknow ppm 3 -

10. | (Specific gravity) . 1156 - In-house By Pycnometer =u
Note:

1. The fegal liabilities limited up to the analytical charges oaly.
2. The results are related only to the sample tested.
3. This reports shall not be reprodusced without the written approval of Azis Labs,

4. 31% HCL sample verifies the 1S:265 Norms.

AR TR “ ‘u&;.

¥ “Industra & Environmental Pollution, “Watee & Efluent Water Testing, Drugs & Pharmaceutical, BiolgicalMicrobiofogical Testing Services.
¥ *Food 6 Agriculture Products Testing, *Method Development & Validation {Phamma, Food & Envieonment),
» *API Product (Procass Development 6§ Reseasch), GMPIGLP Solusion for Pharma  Food industry
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KADAM ENVIRONMENTAL CONSULTANTS

An 1S5S0 9001-2015 Certified Company (MoEF Approved) //{r

871/8/3, Near Himalaya Machinery, GIDC Makarpura, Vadodara-10. =
Phone : (O) 0265 - 6131000, 6131001

ENVIRONMENTAL MONITORING REPORT

LABORATORY TEST REPORT
REPORT NO.: AUG22/200/01
SAMPLE DETAILS
1. | Name & Address of Client; M/s, Lanxess India Pvt. Ltd,
Industrial Area, Chemical Road, Mehtwas, Nagda, Dist: Ujiain, Madhya Pradesh Pin Code ~ 456331.

2. | Sample ID: 200AU22HWO1 3. | Client Representative: Mr, Sunil Shah

4. | Sample Date: 26.08.2022 5. | Sampling location: 319 HCL Sample - Tank Farm

6. | Analysis commenced on; 29.08.2022 7. | Analysis Completed on: 06.09.2022

8. | Reporting Date: 12.09.2022 9. | Sampie Collected By: Mr. Jitendra Sinha

10. | Physical Status : Uquld 11. | Discipline: Chemical =

12, | Sample Category @ 13, | Group: Environment

14. | Colour: Pale Yellow 15. | Product: 31 % HCI

16. | Description of sample: Packed and sealed in Plastic Carbo.

17. | Sample Received Date: 29.08.2022

JEST RESULTS
le
S.No. Unit (S1) Results SPCB Norms/ Method Used
BIS Standards |

1. [Total Acidity (as HCL) % 0 31%  lAPHA 237 Edition 2310 B

2. Residue on Ignition ~ ppm % <1000 Furnace Method

3. Kulphate (as H2S04) ppm B4 <1000 APHA 23 Edition 4500 SO* E

4. Jiron (as Fe) ppm 05 <50 APHA 23" Edition 3111 B

5. Free Chiorine and Bromine | ppm 07 <10 S 3025 (Part — 26): 1986

6. Bulphites (as S02) ppem 268 <500 APHA 23" Edition 4500 S032- - B

7. MHeavy Metaks (as pb) ppm " N.D. N.A. / Method 1l

B.  MArsenic (as As) ppmn H  ND. N.A. HA 23 Edition 3500 As - B

9. Meraury _(Zs— Hg) ppm i N.D. 23" Edition 3112-8

10. Organic (Hydrocarbon) ;
10.1 [Toloene ppm - 3 N.A. 3 o"tomwaphy
10.2 Benzaldehyde ppm 1 NA. Chromatography B
10.3 Benzyl Alcohol ppm 3 NA. KGas Chromatography
104 lnknown ppm | 3 NA. ys Chromatography

11, Specific Gravity : 1156 NA D445 (P-32) o

mark: Sample is verified pgrper 1S 265 Standard.

meSap-nnAmh —sr, Muﬂw tlblndufge
T 1) Reports may be reproduced, € required, but only in full and only with written approval of the laboratoey.
Re analysis of sample wil be done, ¥ requested within 15 days from the date of Reporting of sample if the samples

are not consumed during analysis.
1) The results reported above refate to the sample identified under Sample Detasls.
wermverrmenereemeeesEND OF REPORT--ossnsssscassnnscns

LABORATORY TEST REPORT , :
T DOC. NO.: LABFMT-053 Issue Mo.: 02 “Revision No.: 03 =
[ffective Date:. 01.02.2021 Issue Date: 03-01-2015 Revison Date: 01.03,2021
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